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Contents page, against Appendix I under col. ‘page*
insert '62°
Page 2, para 5, line 12: for ‘asksed' read ‘asked‘

Page 8, lines 12-13 from bottom: insert ‘of' after ‘question’
Page 11, para 2. line 7: for ‘called' read ‘culled’

l.,qe 15, under ‘Secretariat’ for ‘shri I'sC. hawla' read
i i.C. Chawla'

;‘,«.q.ege 16, .para 3, line 2: for ' iniser of Sate' read
;- limister of State'

t‘oqg 18, line 15: for ‘lemmebr® read {;ember *
Faq’é 21, para 17, line 5: for ‘If' read 'It'

Page 22, para 19, line 4: for ‘reviwe' read ‘review'
Page 23, para 21
(i) line 2: after 'Assam' jgsert 'was'

(ii) line 13: for ‘deided* read ‘decided’
Page 24, line 4: after ‘presumably' delete ‘to'
Page 33, Sl1. No. 2, col. 5

(i) line 1: for ‘reconsider' read ‘reconsidered"*

(ii) line 1 from bottom: for ‘reasonables' read
'reasonable’

I. S.No. 3 col. 5
(i) line 3: for mont.h' read months
(ii) line 6

(a) delete ‘posed’
(b) for for 'delte' read 'delete’

II. S.No. 4, col., 5, line 15: for ‘acts' read ‘facts'
Pr .4 36, 5.No. 4, col. 3: delete '(d) if so, the reasons thereof.'

Page 35
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Page 37, G.Noe. 5, col. 5 ____

(i) line 7: delete ‘'regarding*

(ii) line 4 from bottom: for ‘dropped' read ‘drop'
Page 46, S.Nﬂo 13, '0010. 4

(i) line 9: for ‘which' read ‘'to!

(ii) line 10: delete 'to’
Page 47, S.No. 14, col. 5, line 4 from bottom: after ‘'list’
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Page 50, S.No. 1, col. 5, line 12: for 'aslo' read 'Also’
Page 52, S5.No. 3, col. 5

(i) line‘16: for ‘'if' read ‘of*

(ii) line 15: after ‘as' jinsert 'an’
Page 59, rara 4, line 2: for ‘viwes' read 'views'
Page 63, Heading of col. 2: for *called® read ‘culled®
Page 64

(i) para 1, line 7: for ‘flnown' read 'known'

(ii) line 6 from bottom: for ‘/embebr' read ‘i'ember®
Page 65, line 8: for ‘or' read ‘of'
Page 66, Item 8, line 1: for ‘met' read 'meet’
Page 71, Annexure IiI, Para 1, line 2: jpnsert ‘Shri'
before *s.2. Venkataraman'
Pace 72, Annexure IV,

(i) line 1: for '‘extracts' read ‘'extract'
(ii) item 4, line 1: for ‘Instination' read ‘Instiaating’

Page 76, Annexure III, line 1: for 'Lok abha' regad ‘'Lok Sabha'
Page 83, annexure, 3.No, 3, cols 3, for °1196' read '1195°'
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REPORT
1. Introduction

I, the Chairman of the Committee on Government Assurances, haviy,,
been authorised by the Committee to present the Report on their behalf,
hereby present this Sixth Report of the Committee.

2. The Committee was nominated by the Speaker with effect from the
1st May, 1969.

11. Sittings of the Committee

3. After the presentation of the Fifth Report (Fourth Lok Sabha) on
the 30th April, 1969, the Committee held six sittings on the 9th May,
1st and 2nd July and 7th, 25th and 29th August, 1969. At these sittings,
the Committee examined the nature and extent of implementation of a
number of assurances, considered the requests from Government for the
dropping of 15 assurances and also examined the reasons advanced by
Government in 4 cases for not treating the replies given by the Ministers
as assurances. The Committee also considered the following two cases
regarding non-implementation of assurances, which were referred by the
Speaker, Lok Sabha, to the Committee on Government Assurances
(1968-69) for examination and report:—

(i) Letter dated the 15th April, 1969 from Shri §. M. Banerjee,
M.P., addressed to the Speaker, Lok Sabha re: non-imple-
mentation of assurances given by the Minister of State for
Home Affairs in regard to reinstatement of temporary Cen-
tral Government employees who participated in the strike
on the 19th September, 1968. '

(ii) Letter dated the 28th April, 1969 from Shri Dhireswar Kalita,
M.P., addressed to the Speaker, Lok Sabha re: non-imple-
mentation of certain assurances given by the then Minister
of State for Petroleum and Chemicals in reply to his half-
an-hour discussion held on the 24th April, 1968 regarding

pricing of oil.

Both these cases were examined by the -Committee on Government
Assurances (1968-69) at their sitting held on the 29th April, 1969 and that
Commujttee decided that these matters should be placed before the next
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Committee for consideration and report. In connection with Shri
Kalita's complaint, the Committee examined Shri Dhireswar Kalita, M.P.,.
and the representatives of the Ministry of Petroleum and Chemicals and

Mines and Metals (Department of Petroleum) at their sitting held on
the Ist July, 1969.

4. The conclusions arrived at by the Committee on the above matters:
are contained in the Minutes of the sitting of the Committee which are-
appended ‘to this Report and form part of it.

II1. Outstanding Assurances pertaining to the Third Lok Sabha and First
to Seventh Sessions of the Fourth Lok Sabha

5. At the sitting held on the 25th August, 1969, the Committee per-
used the table (Appendix I) indicating the number of assurances out-
standing after the scrutiny of various statements showing the action
taken in implementation of the assurances as laid on the Table by the
Minister of Parliamentary Affairs, Shipping and Transport on the 25th
July, 1969. The Committee are distressed to note that in spite of re-
peated recommendations made by them and by their predecessor Com-
mittee, Ministries/Departments of the Government of India have failed so:
far to liquidate the remaining 8 assurances pertaining to the Third Lok
Sabha and 2321 outstanding assurances relating to First to Seventh Ses-
sions of Fourth Lok Sabha, The Committee desire that the Depart.
ment of Parliamentary Affairs should be asksed to impress upon the com~
cerned Ministries/Departments of the Government of India once again
to clear the back-log of the outstanding assurances without any further
delay.

IV. Letter dated the 28th April, 1969 from Shri Dhireswar Kalita, M.P.,.
addressed to the Speaker, Lok Sabha, re: non-implementation of
certain assurances given by the then Minister of State for Petro-
leum and Chemicals in reply to his half-an-hour discussion held:
on the 24th April, 1968 regarding pricing of oil

6. In his letter dated the 28th April, 1969 (Appendix II), addressed’
to the Speaker, Lok Sabha, Shri Dhireswar Kalita, M.P., complained
that the Committee set up by the Government under the chairmanship
of Shri Shantilal Shah did not have in its terms of reference the questiony
of pricing of crude oil and by omitting the particular aspect from the
terms of reference of the Committee, the Government had gone back on
their assurances given by the then Minister of State for Petrolewm and
Chemicals in reply to halfan-hour discussion raised by him on the 24tk
April, 1968. A copy of the said letter was sent to the Ministry of Petro-
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leum and Chemicals and Mines and Metals (Department of Petroleum)
for their comments. The Committee, at their sitting held on the 9th
May, 1969, decided to examine Shri Dhireswar Kalita, 'M.P., an& the
representatives of the Ministry of Petroleum and Chemicals and Mines
and Metals (Department of Petroleum) in regard to the said complaint.“

7. While furnishing their comments, the Ministry of Petroleum and
Chemicals and Mines and metals (Department of Petroleum) in their
Office Memorandum No. 5/21/69-PPD, dated the 13th May, 1969
(Appendix III) stated that although during the discussion held on the
24th April, 1968, Shri Dhireswar Kalita made a reference to the pricing
of crude oil as well as of products, in his reply the Minister of State for
Petroleum and Chemicals had dealt with the pricing of petroleum pro-
ducts only since the Member had raised a discussion on prices of Motor
Spirit, Kerosene and Furance Oil etc. prevailing in Assam. It was in
that context that the Minister referred to the Government’s proposai to
set up a committee to go into the pricing policy to be followed in respect
of petroleum products. In the circumstances, it was obvious that no
assurance was given by the Minister regarding the appointment of a
committee to go into the question of pricing of crude oil.

8. During his evidence, Shri Dhireswar Kalita maintained that his
half-an-hour discussion arose from his Starred Question No, 818 answered
on the 25th March, 1968 which dealt with the pricing of both crude oil
and the finished products. He contended that the price of crude oil
was first fixed at Abadan, a port in Persian Gulf, and on its delivery in
India, its price was fixed in terms of para 9(A)(i) of the Second Supple-
mental Agreement of 1961 which was entered into between the Govern-
ment of India, the Burmah Oil Company Ltd, Oil India Ltd., and the
Assam Oil Company Ltd. Under a separate agreement entered i'm.o by
the Government of India with the British and American companies, the
pricing of crude was done on the basis of import par.ity. Shri Dh!re;war
Kalita maintained that under the Persian Gulf Parity theory, with t'he
price of crude oil having been fixed first at Abadan and from there with
the landed cost at Bombay, then from Bombay to Calfutta and frox?x
Calcutta to Gauhati and from Gauhati to Digboi, the price of Frude oil
came to be the highest in Assam when the fact was that Assam itself was

producing crude oil at a cheaper cost.

Shri Dhireswar Kalita further maintained that during his reply t:

the half-an-hour discussion, the then Minister o_f State for Petroleum da:xt

* Chemicals accepted all these anomalies and informed thefl-[ou»einti :g

Government were very seriously conSider.mg the questul)l: o ':i;;po m
a Committee to go into that very question, whether the pricing po:
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should be based on import parity or on the production cost or on any
other fair and equitable basis, of course, keeping in mind the various
commitments which the Government had made and that an announce-
ment regarding the said Committee would be made very soon.

According to Shri Dhireswar Kalita, by excluding the question of
review of price policy of crude oil from the purview of the promised
committee, viz. the Shantilal Shah Committee, the Government had gone
back on its assurance to the House in this regard.

9. In this evidence before the Committee the representative -of the
Ministry of Petroleum and Chemicals and Mines and Metals stated that
the Minister of State, in reply to the aforesaid half-an-hour discussion,
had been speaking all along of the product pricing and at the end he
promised the appointment of a certain Committee to go into the ques-
tion, ‘whether the pricing policy should be based on import parity or
on the production cost or on any other fair and equitable basis, of -
course, keeping in mind the various commitments we have made’ and
with the appointment of the Shantilal Shah Committee, the assurance in
question had been fulfilled. -

10. When the Committee invited the attention of the representative
of the Ministry of Petroleum and Chemicals and Mines and Metals to
the recommendation made by the Estimate Committee (1967-68) in their
Fiftieth Report that “a Committee consisting of experts in petroleum
technology, costing and financial matters to review the whole basis of
pricing of crude and petroleum products be appointed”, the representa-
tive of the Ministry stated that the Shantilal Shah Committee had been
specifically requested to examine whether the prices of products could
be fixed on other than import parity basis. If the recommendation of
that Committee was in the negative, it would broadly follow that crude
oil prices must conform to the same pattern. If, however, a departure
from import parity price was found feasible for petroleum products, then
the question of appointing a Committee for the pricing of indigenous
crude would be examined on receipt of the report of the Shantilal Shah
Committee.

11, After considering the comments furnished by the Ministry of
Petroleum and Chemicals and Mines and Metals (Department of Petro-
leum) and also the evidence given by Shri Dhireswar Kalita, M.P., and
the representatives of the said Ministry, the Committee feel that'the
limited question before them is (a) whether any assurance had been given
by the then Minister of State for Petroleum and Chemicals in reply to
the said discussion that the Committee proposed to be set up by Govert.l-
ment would go into the question of pricing policy of crude oil, and (b) if
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so, whether the same had been satisfactorily implemented. From the
proceedings of the half-an-hour discussion raised on the 24th April, 1968,
it is quite evident that no categorical assurance as such was given by the
Minister of State for Petroleum and Chemicals to refer the question of
pricing policy of crude oil to the Shantilal Shah Committee. Thus, there
is no force in the contention of Shri Dhireswar Kalita that Government
had gone back on the assurances given by the Minister in the House by
not including in the terms of reference of the Shantilal Shah Committee
the question of pricing of crude oil. The Committee are, however, of
the view that Government, in their own wisdom, should have referred
the review aspect of the pricing policy in respect of crude oil also to the
Shantilal Shah Committee, particularly in view of the very clear recom-
mendation of the Estimates Committee to that effect and also in deference
to the presistent demand made on the floor of the House instead of dilly-
dallying the matter till the Report of the Shantilal Shah Committee was
made available to Government.

V. Letter dated the 15th April, 1969 from Shri S. M. Banerjee, M.P,
addressed to the Speaker, Lok Sabha re: non-implementation of
assurances given by the Minister of State for Home Affairs in
regard to re-instatement of temporary Central Government em-
ployees who participated in the strike on the 19th September,
1968

12. In his letter dated the 15th April, 1969, (Appendix IV), addressed
to the Speaker. Lok Sabha. Shri §. M, Banerjee, M.P.. complained that
the assurances given by the Minister of State for Home Affairs on the
18th and 14th March, 1969 regarding the reinstatement of temporary
Government employces. who had particinated in the Central Govern-
ment Emplovees’ strike of the 19th September. 1968, were not heing
implemented.

18. A copy of the Shri S. M. Banerjee’s letter was sent to the Mi'nis.try
of Home Affairs for comments in the first instance. While furnishing
their comments, the Ministry of Home Affairs in their Ofﬁc_e Memoran-
dum No. 9/56/69-JCA, dated the 24th April, 1969 (Appendix V), stated
that the statements made by the Minister of State for Home Affairs on
the 18th, 14th and 28th March, 1969, in so far as th’ey related to tem-
porary Central Government employees, did not constm.lte assurances as
he merely reiterated the earlier relaxations announced in January, 1969
and assured the full and expeditious implementation thereof. In
this connection, they further informed that the Home Minister hx:; asls;:;
ed Shri S. M. Banerjee, M.P., and others who had. met him on the "
April, 1969, that he (the Minister) would look into the matter an
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accordingly the representations made by the Members of Parliament to
the Home Minister in respect of the temporary employees were under
examination of that Ministry.

14. While claritying the position regarding temporary Central Gov-
ernment employees, the Minister of State for Home Affairs, in his subse-
quent statement made in the Lok Sabha on the 80th April, 1969, stated
as follows:

" “In my statement made in the House on March 13, 1969, I had
indicated that steps would be taken to ensure that the relaxa-
uons in regard to temporary employees are implemented fully
and expeditiously so that the orders of termination would
remain only in cases in which there were stronger grounds faor
action. Doubts have been raised about the exact significance
-of ‘stronger grounds’ on the basis of which the orders of termi-
nation ol such employees could not be revoked. It has, there-
fore, become necessary to clarify that in regard to discharged
temporary employees also, irrespective of whether thejr
services were terminated by giving a month’s notice or forth-
with by payment of pay and allowances in lieu of notice, the
grounds on which the orders of termination may not be
revoked would be the same as those indicated in my statement
of March 13, in respect of employees under suspension. In
other words, except in those cases in which there is a com-
plaint of violence, intimidation or active instigation, the dis-
charged temporary employees would be permitted to rejoin
duty after strict verification in each case in the light of these
criteria. The employees so reinstated would continue to be
liable to appropriate disciplinary action under the Service
Rules where such action is justified on charges other than for
only unauthorised absence from duty or where there is a con-
viction for an oftence other than one under Section 4 of the
Essential Services Maintenance Ordinance/Act, 1968, viz. for
mere absence from duty.

It is hoped that the employees thus reinstated would justify by
their responsible attitude and sense of discipline the conside-
ration shown to them by the Government.”,

15. In their subsequent Officc Memorandum No. 9/56/69-JCA, dated
the 28th June, 1969, (Appendix VI), the Ministry of Home Affairs inform-
ed the Committee that instructions had been issued to all the Minis-
tries/Departments on the lines of the statement madé by the Minister of
State for Home Affairs in the Lok Sabha on the $0th April, 1969, for
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waking further action in the matter of reinstatement of the discharged

tl;:;:orary employees who participated in the strike of 19th Scptlémbcr,

16. The Committee considered this matter in detail at their sitting
held on the 2nd July, 1969 and with a view to make a correct appraisal
of the situation, the Committee desired that the information on the
following points might be obtained from the Ministry of Home Affairs:—

(a) the number of temporary Central Government employees dis-
charged from service for participation in the September, 1968
strike, Ministry-wise and Department-wise;

(b) the number of temporary Central Government employees
(Ministry-wise and Department-wise) out of them who have
since been reinstated in service in terms of the Minister's
statement made on the 30th April, 1969; and

(c) the number of temporary Government employees, Ministry-
wise and Department-wise, who could not be reinstated so far
and the reasons therefor.

17. The Ministry of Home Affairs in their Officc Memorandum No.
9/85/69-]JCA, dated the 6th August, 1969 (Appendix VII) stated that out
of the 3528 temporary Government employees discharged from service,
2607 temporary Government employees had since been reinstated as on
the 25th July, 1969. As regards the remaining 921 employees not rein-
stated so far, the Ministry of Home Affairs had explained that these
employees had not fulfilled the pre-conditions for their reinstatement as
laid down in the statement made by the Minister of State for Home
Affairs in Lok Sabha on the 30th April, 1969.

18. In this connection, the Committee also noted that Shri S, M.
Banerjee, M.P., had raised a discussion in Lok Sabha on the subject
under Rule 193 on the 26th August, 1969 and in reply thereto the Mini-
ster of State for Home Affairs had stated inter alia as follows:—

“I am not saying that whatever we have done so far has removed
the grievances of the Government employees completely. We
should like to consider this matter further and see that all

f those difficulties which had been brought about are removed.
Very soon we shall call a meeting of the Ministers concerned,
the Ministry of Communications, Railways and De;fence and

consider the matter afresh and review the situauox.: to see
what further we can do in this matter. We shall do it saon.
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Sir, as the hon. Members know, out of the empioyees who were
affected by this illegal strike, very few of them now remain.

++++....What I am saying is, we do not want even these people
to remain under suspension or to undergo any suffering. We
will try to see what we can do about this matter. As I said
earlier, we will review the entire cases.

«ev.ee.. I can assure you that nobody would be punished for
approaching Members of Parliament to come to us. There is
no question of anybody being punished to approach the Gov-
ernment through Members of Parliament in so far as this
particular matter is concerned...... .

Mr. Chairman, as far as the question of withdrawal of cases is
concerned, that is one of the things that will be reviewed when
the Ministers meet.

Shri Kundu asked for some information about one clarification
(re: the terms “violence” and “active instigation”). The with-
drawal of that clarification would not help the situation at all.
That clarification is not to be applied without thinking about
it; neither is it obligatory on their part to follow that clarifi-
cation. Also, if there has been any misapplication of that
clarification, we would definitely go into it and remove the
grievance. because it is not binding on them to follow it.” It
is only an illustrative clarification that has been given; no
government officer is bound to follow what has been given
in it. So, the withdrawal or non-withdrawal of that clarifica-
tion would not alter the matter at all. It is a ques-
tion dealing with the matter with sympathy and goodwill
and not with any intention of settling old scores and things
like that. Whenever we come across any grievance we do try
to see that the cases are decided on merits.”

19. In view of the expressed conciliatory attitude to be shown by
Government towards the discharged Central Government employees and
the assurance held out by the Minister of State for Home Affairs during
the above discussion that Government did not want even .the remaining
employees, who had not so far been reinstated in service, to remain under
suspension or to undergo any suffering and that they would try to see
what they could do further in the matter and also in view of the confi-
dence and expectations created in the minds of the affected Government
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employees as a result thereof, the Committee earnestly hope that Govern-
ment would expeditiously implement the above assurance by reinstating,
soon all the temporary Central Government employees, who were dis-
charged/suspended for their participation in September, 1968 strike.

New DELHI: K. ANBAZHAGAN,
August 29, 1969. Chairman,

Bhadra 7, 1891 (Saka). Committee on Government Assurances.



MINUTES
L. Thirty-ifth Sicting

The Committee met on Friday, the §th May, 1969 from 16.10 to 16.45
bours.

PRESENT
Shri K. Anbazhagan—Chairman
MEMBERS
2, Shri Narendra Ramchandraji Deoghare
8. Shri Samiar G@iha
" 4. Shri G. Y. Krishnan
8. $hri Bhola Nath Master
‘SECRETARIAT
Shri M. C. Chawla—Deputy Secretary.

2. At the outset, the Chairman welcomed the members and gave &
britf iccount of the origin, functions and working of thé Committee
on Government Assurances (Annexure). In this commection, he réferred
t thé ntifiiber of assurdnces pertaining to the Third Lok Sabha still
outstanding and the number of assirantks pértaining to the Fitst to
Seventh Session (upto the 3Ist March, 1969) of the Fourth Lok Sabha,
which had been colied out and also those implemerited so_ far.

8. The Committee then considered their future programme, After
tomhe discussion, théy decided to sit at 10.00 Hours daily on ‘Tuesday
and Wednesdiy, the 1st and 2nd July, 1969, respéctivély. On the st
July, 1969, the Committee decided to examine Shri Dhireswar Kalita,
M.P.; in connection with his complaint to the Speaket about the non-
tplettientation of certain assurances given by the then Minister of State

* Petroleum and Chemicals ir the courss of the half-archour
discussiont held on the 24th April, 1968 regarding pricing of oil and there-
ifter, the fépresentatives of the Indian Oil Corporatioh and Ministry
of Pettoleuin #iid Chemicals and Mines and Metals. On the'_2nd July,
1969, they decided to take up Shri 8. M. Banerje¢’s complaint rest{r.d-
ing non-implementation of assurances given by the ‘mester of State for
Hotiié Affdird iti regaid to the réinstateshent of wporary Central Gov-
Eiiitietit employess who participated in the strike on the 19th September,
1968 anid othet péndting ieths. - o

The Committee then adjourned.

II
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ANNEXURE

Address delivered by the Chairman, Committee on Government Assuran-
cts at the First Sitting of the newly constituted Committee on Gov-
ernment Assurances (1969-70) held on the 9th May, 1969.

I am very happy to welcome you to this first sitting of the Committee
on Government Assurances.

2. As you are aware, while replying to the questions or supplementa-
ries thereon or during discussions on Bills. resolutions, motions, etc. Minis-
ters at times give assurances, undertakings or promises either to consider
a matter, take action or furnish the House with the relevant information
later. In order to watch the implementation of such assurances on behalf
of Lok Sabha, a Committee known as Committee on Government Assu-
rances was first constituted by the Speaker on the 1st December, 1953.
Rule 323 was subsequently incorporated in the Rules of Procedure and
Conduct of Business in Lok Sabha. This provides for the constitution
of this Committee and also defines their functions.

8. I would now broadly explain the functions of this Committee.
The functions of this Committee are to scrutinise the assurances, pro-
mises, undertakings etc., given by Ministers from time to time on the
floor of the House and to report on:—

(a) the extent to which such assurances, promises, undertakings
etc, have been implemented; and -

K (b) where implemented whether such implementation has taken
5 place within the minimum time necessary for the purpose.

4. In April 1954, the Committee considered the various forms in
which assurances, promises, undertakings, etc., are given on the floor of
the House and approved a standard list of forms which are to be treated
as assurances, undertakings, etc., given by Ministers. These forms,
though not exhaustive are meant for the purpose of gund'ance of tl;e
Committee. Any addition to or deletion from these forms, is done only
with the approval of the Committee.

In accordance with these forms, the Department of ParliameI}WY
Affairs culls out the assurances from the daily Debates and furmsh:
them to the Lok Sabha Secretariat. The assurances thus culled out by
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the Department of Parliamentary Affairs are compared with Assurances
which are culled out independently by the Lok Sabha Secretariat in ac-
cordance with the standard forms laid down by the Committee. In
the event of any controversy between the assurances compiled by the
Department of Parliamentary Affairs and by the Lok Sabha Secretariat,
the matter is placed before the Chairman, Committee on Government
Assurances for his decision.

5. The Minister of Parliamentary Affairs lays on the Table from
time to Lime statemcnts showing the action taken by Government in
implementation of the assurances. Such statements are examined by -
our Secretariat with a view to seeing whether the implementation of the
assurances contained therein is satisfactory. The result of such an exa-
mination is circulated to members of the Committee in the form of a
tabular statement.

6. Since the purpose and the value of an assurance is lost, unless it is
fulfilled within a reasonable time, the Committee made the following
recommendation in para 15 of their First Report (First Lok Sabha—May,
1954) :

“The Committee would like that in future, the assurances are
implemented within a maximum period of two months and
where it is not possible to comply with this requirement, a
report giving reasons for the delay should be made to the
Committee in order to enable them to judge how far it was
beyond the power of the Ministry to implement the assuran-
ces within the stipulated period and what were the reasons
responsible for the delay or inadequate implementation of
the assurances.”

7. During the First Sessionj 1967, to Seventh Session, 1969 of
the Fourth Lok Sabha, (up to the 81st March, 1969), 5669 assurances were
culled out. Out of these 3805 assurances have since been implemented,
leaving a balance of 1864 assurances still to be implemented. With regard
to the assurances relating to the Third Lok Sabha, out of 93 assurances
referred to the First Committee of Fourth Lok Sabha, only 9 are now
pending. I may also mention for the information ‘of mem-
bers that in February, 1968, thc Department of Parliamentary
Affairs requested that the maximum time }lmxt for the im-
plementation of assurances fixed by the Committee at m.'o months
should be raised to six months as it was not ‘onl.y inadequate
but was necessitated by the present steep rise in Ehe made.nce of assu-
rances. After discussing the pros and cons of this suggestion at some

length, thc Committee agreed that the maximum time-limit might be

raised from two to three months instead of six months on an experimen-

tal basis. The Committee also observed that they would like to watch
2025 (E) 1.5~2.
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its working for some time before a final decision was taken by the néxt
Committee in the light of the experience thus gained. The present
Committee will take up this mitter and gwe their final decision on it.

.8 Before i cqncludc, 1 would urge you to_take an active mtcrcst in
the worlung of this Committee, which acts as an lmportant funcuondl
limb between the Executivé and the Leglslature in the matter of _imple-
mentation of assurances given on the floor of the House. I am sure
by our labours, this Committee would become more eéffective and we
shall continue to maintain the happy and well-established tradition of
‘working in a nondpartisan spirit in the Committee and arriving at unani-

" mous decisions as far as possible, on all issues coming up beforé the
Committee. I would also welcome any suggestions which you might
like to offer for effecting an improvement in working of the Committee.
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2. The Committee took up further consideration of the complaint
made by Shri Kalita in his letter dated the 28th April, 1969 addressed to
the Speaker regarding thé non-implementation of ceftain assurances given
by the then Minister of State for Petroléeum and Chemicals in reply
to half-an-hour discussion regarding the pricing of oil.

(Shri Di'tir'e.éinwa} Kalita, MP, was called in and he ook his seat)

IS
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3. At the outset, the Chairman informed Shri Kalita that the limited
question before the Committec was whether the Miniser of Sate for Pet-
roleum and Chemicals, in reply to the half-an-hour discussion on pricing
of oil raised by the witness on the 24th April, 1968, had given any assu-
rance with regard to the review of pricing of crude oil and, if so, whether
it had been satisfactorily implemented by the Government. He further
pointed out that the Committee, after perusal of the relevant proceed-
ings of the half-an-hour discussion, found that though he had made refer-
ences in his speech to both crude oil and petroleum products, the Minis-
ter, in his reply to the half-an-hour discussion, had referred to the Gov-
ernment’s proposal to set up a Committee to go into the pricing policy in
respect of petroleum products only. The Chairman, therefore, asked
Shri Kalita to enlighten the Committee with regard to the purport and
exact wording of the assurance, which according to him, tended to cons-
titute an assurance having been given by the Minister in reply to the
aforesaid discussion to refer the question of pricing of crude oil also to
the proposed Government Committee.

4, Shri Kalita then requested that he might be supplied with a
copy of the comments furnished by the Ministry of Petroleum and
Chemicals and Mines and Metals (Department of Petroleum) in con-
nection with his complaint regarding the non-implementation of the
assurance given by the Minister in reply to his half-an-hour discussion.
The Committee acceded to his request and a copy of the comments
received from the Ministry of Petroleum and Chemicals and Mines and
Metals was made available to the witness.

5. After perusing the comments of the Ministry, Shri Kalita gave
the background of the whole issue and stated that to his Starred Ques-
tion No, 818 dated the 25th March, 1968 as to whether the pricing of
oil in India—both crude oil and finished products—was determined on
the Persian Gulf parity basis, the Minister of Petroleum and Chemicals
replied in the affirmative. He further explained that the pricing of
oil in India was done on the basis of Persian Gulf parity as laid down
in the Second Supplemental Agreement of 1961 entered into between
the Government of India and the Burmah Oil Company Ltd., Oil India
Ltd. and the Assam Oil Company Ltd, There was another agreement
which the Government of India had entered into with the British and



17

American companies under which the pricing of crude was done on the
‘basis of import parity. The witness contended that though India pro-
duced crude oil yet the price of crude oil either of Ankleshwar or of
Assam could not be determined by the Indian Government or by an
individual company. Under the Agreement, the price of the crude oil
was first fixed at Abadan, a port in Persian Gulf, on the following basis:

“ ‘Posted F.O.B. Middle East price ol equivalent quality crude
oil’ means the price quoted in Petroleum Press Service quo-
tation to Arabian crude oil ex Ras Tanura for a gravity
of 34-31.9 A.P.L adjusted to 33.67 A.P.I. which at the date
of these presents is Rs. 63.37 per ton.”

On its delivery in India, the price of such crude oil was fixed in
terms of para 9(A) (i) of the said Agreement which was as [ollows:

“Subject to the provisions ol sub-clause (C) of this Clause and on
the basis (a) that the paid up capital of Oil India does not
exceed Rs. 28,00,00,000 and (b) that the posted F.O.B.
Middle East price of equivalent quality crude il is in the
range of—Rs. 57—Rs. 63 per ton the price per ton at which
crude oil from Area A and Oil India’s existing areas will
be sold and delivered to Indian Refineries Limited’s Barauni
and Nunmati Refineries and Assam Oil Gompany’s Digboi
Refinery will be the posted F.O.B., Middle East Price of
equivalent quality crude oil plus ocean freight [as per
average Freight Rate Assessment (AFRA) award for a
general tanker] insurance (comprehensive insurance cover-
ing all risks against which shipments of crude oil are general-
My insured) and ocean loss (at average rate) from Ras Tanura
to Calcutta less such a discount on posted F.O.B. Middle
East price of equivalent quality crude oil as will secure a
return to the shareholders of Oil India of 10.8 per cent on
paid up capital after payment of all taxes (including taxes
payable on dividends) calculated in accordance with the
Formula set out in sub-clause (B) of this Clause.”

Shri Kalita maintained that under the Persian Gulf parity theory,
with the price of crude oil having been fixed first at Abadan and from
there with the landed cost at Bombay, then from Bombay to Calcutta
and from Calcutta to Gauhati and from Gauhati to Digboi, the price of
the crude oil came to be the highest in Assam when the fact was that
Assam itself was producing crude oil. All these anomalies were due
to the operation of the Persian Gulf parity under the said Agreement.
It was with that background that the issue was raised by him in Par-
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liament first through a Starred Question and later by way of half-an-
hour discussion. Shri Kalita contended that the Minister of State for
Petroleum and Chemicals had accepted these anomalies while replying
to his half-an-hour discussion held on the 24th April, 1968. He then
read out the following passages from the Minister’s reply to the afore-
said discussion which, in his view, constituted an assurance:

......

ernment are equally anxious that the anomalies in the exist-
ting policies should be’ thoroughly examined.

“ I would like to assure them (the members) that Gov-

Government are seized of the problem. We are anxious to solve
it. Consistent with our obligations, we will remove the
anomalies. We will be the first persons to remove them.
If you hear to the end, you will be satisfied with what  the
Govemment Proposes to do in the matter

As the hon. Memmebr knows, in the case of motor spirit and
kerosene, we recently introduced a policy of uniform freight
from ex-Digboi and this has slightly reduced the price. It
has not solved the problem; I agree; the anomaly is there.
If you take ex-Bombay, it is cheaper than ex-Calcutta be-
cause from Persian Gulf to Calcutta the freight is more. I

! places for which the delivery points are based on ex-Bombay,
the same stuff is cheaper than in places for which the delivery
points are based at ex-Calcutta. ’

'I’herefore the anomalies are there and the Government are seri-
‘ously loo*m'g into this matter....Government are very
senously conmd,ermg the question of appointing a committee
to go into Qlus very question, whether the pricing policy
shoulq be based on import parity or on the prodluction cost or
on any other falr and equnable basis, of course keeping in
mmd the vanous commitments we have made, and I hope
that very soon an announcement will be made to that effect.”

6. Continuing further, Shri Kalita maintained that the question
raised by him was how the pricing of crude oil and finished products in
India should be done. Unless the pricing policy to be followed in res-
pect of crude oil was reviewed and decided, it was not -possible to fix
the prices of refined products. By excluding the question of review of
price policy of crude oil from the terms of reference of the Shantila!
Shah Cqmm_itteg, the Government could not claim that they had imple-
menteg the assurance given by them (o the House in the matter.
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7. Elaborating the anomalies in the prices of Petroleum products,
Shri Kalita cited the example of furnace oil. According to him, jt was
Rs. 220 per Metric tonne on Gauhati, Rs. 202 per Metric tonne in Cal-
cutta and Rs. 180 per Metric tonne in Bombay. Referring to the price
of petrol, he stated that the people in Assam had to pay Rs. 1.05 per
litre whereas ‘it was 95 pajse in Cajcutta and 90 paise in Delhi. Shri
Kalita contended that when the crude was produced in Assam and it
was also refine] there, then how could the prices ol the finished products
be the highest there.

8. In reply to a ?qestion whether he had drawn the agtention of the
oo - T - S SRR A" U R S A
Goyernment to the fact that the ‘whole basis of s discussiop jn Parlia-
ment was mainly on the price of crude oil but in the terms of reference
of the Shantilal Shah Committtee Government had avoided the main
paint and had copgentrated only onl the ex-refinery prices of the
petrojeum products, Shri Kalita stated that that was why he had appear-
ed before the Committee on Government Assurances. There was no
other way out for him. According to him, the anomalies ip prices of
oil/finished petroleumy products were mainly due to the grude oil pric-
ing system. The Minister had given an assurance to appoipt a com-
mittee to go into the whole matter. By excluding the question of review
of price policy of crude oil froni the purview of the Shantilal Shah Com-
mittee, Government had gone pack on its assurance to the House. It
f.oe o DT ELAY [ i3 PR IO 1N A A v, RPN
was on that account i'haf hre 'i}ad made a complaint fo the §peaker in the
EESRI SRR IR (R A S D T RS LR LT P R AR
matter, '

9. When asked to state whether Government had excludeq the gues-
. i , o . ,A‘ - PRI T _"“l" wite? N ‘,.',-‘ o BRI R Ao .-
tion of ‘crude oif price réview Being E:sggs_s’.e’ in the ‘kgntglq,! Shah Gom-
miteee, Stk Kalifa staied that he had tendercd cyidepce pefore ~that
Conimittee 'atid" it was E’oiﬁ;‘te'd ?{Ut to _h_im't!l_aF that porpmitte_e could

LN ., TR at -~ I R e P 21Xy e
not§ ifito the ‘quistion‘oF crude oil prices

. 10. When asked whether his case would not be covered by one of
the following terms of refetence of the Shantilal Shah Committee:

“the determination of the ex-refinery prices of refined petroleum
~ products, including bitumens, préducéd by the’ refineries,
}v}fgt}lcr on the basis of import parity as hitherto or by the
adoption of the cost of production as the basis, or in any other
appropriate manner, with due regard to the Government
assuraﬁces having a bearing on the subject.” - ’

Shri Kalita stated that in view of the Ministry’s comments on his repre-
sentation, the tenns of reference of the said Committee did not cover the

question of review of crude oil prices.
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11. When it was pointed out to Shri Kalita that according to Gov-
ernment’s stand, they had not given any assurance with regard to the re-
view of price policy of crude oil and that their undertaking was in res-
pect of prices of petroleum products only, he stated that the whole dis-
cussion that he had raised in Parliament was about the parity prices of
crude. Crude was the mother of all the oil products. Without review-
ing the price of crude oil, the prices of the finished products could not be
fixed and brought down. He further contended that according to his
view, the Minister’s reply related to the review of pricing policy of all
kinds of oil. It was not restricted to the petroleum products. More-
over, in reply to his half-an-hour discussion, the Minister had no where
stated that he would by-pass the question of review of the pricing policy
of crude oil.

12. Referring to the Minister's reply with regard to the appointment
of a committee to go into the question of pricing policy—whether it
should be on import parity or on the production cost or on any other
fair and equitable basis—Shri Kalita was asked to explain whether the
words ‘import parity’ referred to by the Minister above, would include
‘crude oil prices’, the witness replied in the affirmative.

. (The witness then withdrew)

[The representatives of the Ministry of Petroleum and Chemicals and
Mines and Metals were then called in and they took their seqts.]

18. At the outset, the Chairman pointed out to the representatives
of the Ministry that during the half-an-hour discussion held on the 24th
April, 1968, Shri Dhireswar Kalita, M.P., specifically raised the issue of
pricing of crude oil as well as those of other products. Government had
now stated that the assurance contained in the statement of the Minis-
ter in reply to that discussion related only to the question of pricing
of petroleum products and not to that of pricing of crude oil. The
Committee would like to have a clarification on that point.

14. The representatives of the Ministry stated that as far as they un-
derstood, the Minister had been speaking all along of the product pric-
ing and at the end he promised the appointment of a certain Committee
which was so appointed. He also mentioned that if there were anthing
else there, which was in the shape of assurance, the Department of Par-
liamentary Affairs would have brought it to their notice and since that
Department had not pointed out, it gave them reason to believe that the
assurance given by the Minister was fulfilled with the appointment of
the present Committee. He further stated that the Minister's statement
had no reference to crude pricing and the whole statement referred to
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the product pricing which was currently based on import parity. He
further contended that it would be noticed from the terms of reference
of the Shantilal Shah Committee that whatever promise was given by the
Minister in his statement, it had been fulfilled and included in the terms
of reference of the Committee.

15. When asked to explain how, in the light of the fact that Shri
Dhireswar Kalita had raised in his Starred Question No. 818 answered
on the 25th March, 1969 the question of pricing of crude oil as well as
finished products and agsin during his half-an-hour discusison the main
issue all along having been pricing of crude oil/finished products, it
could be stated that the Minister’s statement referred only to petroleum
products, the witness replied that so far as the assurance was concerned
it arose from the. proceedings of the half-an-hour discussion held on the
24th April, 1968 and as he could find, the question of crude oil was not
discussed by the Minister. The Minister’s statement referred only to
the petroleum products. He added further that by appointing a Com-
mattee in that regard, the assurance in question had been fulfilled.

16. Explaining the import parity principle, the rcpresentative of the
Ministry stated that that principle was adopted both in regard to crude
and the products. The price of all products that were imported from
outside was based on the principle called import parity which only meant
that the price of products produced in the country would be at par with
the price of the products which were imported from outside so that the
prices remained at par. He stated further that the principle was applied
to the price of the product first and then the price of the crude was
derived backwards in one case in eastern region. The import parity prin-
ciple was applied so far as crude production in the western region was
concerned and that there was another special formula faor crude that was
produced by one company in the eastern region.

17. Referring to the pricing of crude oil, the representative of the
Ministry stated that for the western region the price was calculated on
the basis of Abadan price f.o.b. Bombay plus the quality of crude. In
Assam, the price was determined in a different way and it was based on
a certain formula included in the Second Supplemental Agreement. If

“included all costs spread over the quantity that was producefi by the
company. If the quantity produced was less, the cost was higher. If

the quantity produ'ced was more, the cost became less. It was for some

time above the import parity price and at present below the import

parity price.
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18. Referring to the observations made by the Minister in his reply
to the half-an-hour discussion on the 24th April, 1968, the Chairman
asked the representative of the Ministry to explain why, when the Minis-
ter hqd stated that anomalies in the existing policies would be thoroughly
examined, Government did not refer the question of pricing of crude
oil to the Committee set up by them. In reply, the representative ol
the Ministry stated that the anomalies referred to there were peculiar
in nature and arose out of the import parity policy. As an instance,
he pomted out that in Bombay Cochm Madras, szha‘capamam and
Caleuttta, the f.o.b. price was the’ same, but the jnsurance, cost and
fretght ‘'varied and theretorc, the same crude cost dlffercnt in Bombay.
d:ﬁerently in Cochm ‘and so on.

19. When confronted with the specific recommendation made by the
Estimates Committee (1967-68) in their Fiftieth Report that “a com-
mittee consisting of experts in petroleum technology, costing and finan-
cial matters to reviwe the whole basis of pricing of crude and petroleum
products be appointed. “The representative of the Ministry stated that
the Government had sent the following reply to the above recommen-
dagiop of the ?‘.stimates Committee:—

“A Committee under the Chalrmanshlp of Shn Shanti Lal Shah
M. P has been set up recently to ¢xamme the Prlcmg of
roleum product.s That Commlttee has been speclﬁcally re-
quested to examine whether thc prnces of products can be
ﬁked on other than m:port parity basis. If the ecommen-
dation of the Commnttee is in the negauve. it wou{d Proadly
foliow that crude onf prices must conform to the sau}e pattern.
I, however, a " 'departure from 1mport panty ppce is found
{easlbie for petrof:.um proqucts t.hen me guespoq of ap-
pomtmg a Commlttee for the pricing of md;genous crude will
be examined on receipt "of the report of the Committee re-
ferred to above.”

He further stated that the Governmem would 1ppomt suo motu an-
other Committee to go into the’ pncmg of crude ‘oil"iF it arose out of
the report of the Shantilal Shah Committee. When asked why the
Shantnlal Shah Committee itself was not asked to o into the question
of prlcmg of crude oil, the representative of the Mlmstry expl.uned that
the crude oil pncmg would also have to be of the same pattern as pro-
duct pricing. If in fixing product pricing a departurc from  import
parity principle was found feasible, then the question of crude pricing
would also have to be re-opencd.
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20. In reply to a question regarding pricing pelicy before Indepen-
dence and now, the representativc of the Ministry stated that the product
pricing started after Independence. Before that the petrol company—
Burmah S$hell—charged whatever they thought proper. Government
appointed a Committee in 1960 with Shri Damle as Chajrman and an-
other with Shri Talukdar. The ceiling prices were suggested by those
Committees. This time a Committee under the Chairmanship of Shri
Shantilal Shah was gqi\r:g into this question.

21. When asked whether, because of the import parity, the crude oil’
available in Assam cheaper and whether it was possible that if
that basis of calculation of cost for crude oil was taken out, the price of
crude oil would remain uneffected, the representative of the Ministry
stated that even if a different policy was adopted, the anomalies would
persist. 'When it was further asked whether the major portion of the-
cost of refining petroleum products would be in crude oil, the representa-
tive of the Ministry stated that it was so. He explained further that
there was some misapprehension regarding fixing of price of petroleum:
products. Under the import parity concept, the FOB price of petro-
leum products at an appropriate port in the Gulf was taken as the base-
and to that were added such incidences as insurance, freight, ocean loss,
This deided the c.if. price at a given Indian port. This price did not
take into account the price of crude at all. Product pricing, therefore,
would appear to be independent of crude prices.

22. To further questions, the representative of the Ministry stated'
that under the present system of import parity concept obtaining in
India, it was possible to lower the product price without taking into.
account the crude price. The crude oil price was similarly fixed on
import parity principle. He further added that prices of petroleum:
products were not based on cost of production which wnu.ld include
crude cost plus other incidences like processing cost, d?preciatlon, stand-
ing charges etc. He also stated that without taking into account the
price of crude oil the product price could be lowered, to the extent of
marketing price. Even if the price of the product was reduced, the
price of crude oil would remain as it was. He ftfrther stafed fhat the
previous two Committees had actually done that without going into the
cost of crude oil.

93. The Chairman then referred to item 3 (iv) of the terms of re-
reference of the Shantilal Shah Committee and asked whether the ex?lfes
sion “....regard, in this connection, being had to the basis of pricing
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of :indigenous crude” appearing there did not indicate whether the pric-
ing of crude was also to be considered by the Committee. In reply the
sepresentative of the Ministry stated that where the Refinery was to be
anade the pricing point, the Committee would presumably to take that
dnto consideration. ‘

(The witnesses then withdrew.)

The Committee then adjourneds
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MEMORANDUM NO. 54

Implementation of assurances given by the Minister of State for Home
Affairs in regard to reinstatement of temporary Central Government em-
ployees who participated in the strike on the 19th September, 1968

2. The Committee took up further consideration of the letter dated
the 15th April, 1969 from Shri S. M. Banerjee, M.P., addressed to the
Speaker, wherein he had complained that certain assurances given by
the Minister of Statc for Home Affairs (Shri Vidya Charan Shukla) in
the course of his statements made in the House on the 13th, 14th and
28th March, 1969 rcgarding reinstatement of temporary Cemral.c.;.ovc'm-
ment employees who had becn discharged from service for participation
in the Central Government employees strike on the 19th September,
1968, were not being implemented by Government.

8. The Chairman, at the outset, informed the members of the Com-
mittee that the Ministry of Home Affairs in their O.M. No. 9/56/69-JCA

25
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«lated the 28th June, 1969 had intimated that instructions had been
issued to all Ministries|Departments on the lines of the statement made
by the Minister of State for Home Affairs on the 30th April, 1969 for
taking further action in the matter of reinstatement of discharged tem-
porafy employees who participated in the strike of 19th September,
1968. After some discussion, the Committee decided to postfioné fur-
ther consideration of this matter to their next sitting. With a view to
make a correct appraisal of the situation, the Committce desired that
information on the following points might be obtiined e}rb‘rﬁ the Minis-
ary of Home Affairs:— .

(a) the number of temporary Central Governtnent employees
discharged from service for participation in the September,
1968 strike, Ministry-wise and Department-wise;

| :

(b) the number of temporary Central Government  employees
(Ministry-wise and Department-wise) out of them who have
since been reinstated in service in terms of the Minister’s
statcment made on the 30th April, 1969; and

(¢) the number of temporary Government employees, Ministry-
. . . ’ | ¢ i M
wise and Department-wise, who could not be reinstated so
far and the reasons therefor.

MEMORANDUM NO. 5%

Implementation of certain. assurances given by the Minister of State for
Petroleum and Chemicals in reply to half-an-hour discussion held on the
24th April, 1968 regarding pricing of oil

4. The Committee generally discussed the issues arising out of the
evidence given by Shri Dhireswar Kalita, M.P. and the representatives
ol the Minisiry of Petroleum and Chemicals and Mines and Metals (e
partment of Petroleum) on the Ist fuly, 1969 in connection with the
complaint of Shri Dhireswar Ralita against foi-imipleméntation of hie
dssurances given by the Minister of State for Petroleum and Chemicals
in reply to hatf-an-hour discussion held on the 24th A’Pﬁi, 1968 regard-
ing pricing of oil. They decided to defer further consideration of the
matter to their next sittifig. Meanwhile the Committée directed thal a
copy of the Ministry of Petroleum and, Chemicals (Department of Pe-
troleum). Resolution No. 101 (22) /68-PPD, dated the 14th June, 1968, as
amended from time to time, regarding constitution etc, of the Oil Prices
Committee, might be circulated to the members of the Committee.
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MEMDRANDUM NO. 56

kequest from the Dcpartment of Parliamentary Affairs for dropping of
assurances

5. The Committee then took up for consideratiqq of the requests
made by the Department of Parliamentary Affairs for dropping of the
following 15 assurances (Annexure I):—

(i) Assurance given in reply to Unstarred Question No. 3890 dated the
18th August, 1968 by Shri R. K. Amin regarding textile mills in
Gujarat,

The Committee were not convinced with the reasons advanced by
the Department of Parliamentary Affairs for dropping the assurance in
-question and directed that Government should implement it expedi-
tiously.

(ii) Assurance given in reply to Unstarred Qz_qc.giioh No. 2062 dated
the 1st August, 1968 by Shri Jagannath Rao Joshi and others re-
garding supply of foodgrains to Jammu and Kashmir.

The Committee were surprised to note that the Central Government
did not keep any record as to the manner and rates at which the food-
grains supplied by them to the Government of Jammu and Kashmir
were distributed by the latter. They, however, appreciated the diffi
culties of the Government in collecting information, year-wise, for the
last 21 years, at this stage. The Committee were of the view that it
should not be difficult for the Government to collect information in this
rega{rd for the years 1965-66 to 1967-68 and it might be laid on the
Table of the House at an early date.

(iii) f.i‘ssura'm:e given in reﬁly to Unstarred Question No. 2649 da'ted the
5th August, 1968 by Shri Himatsingka regarding construction  of
Haldia Refinery.

The Committee, after perusing the reasons advanced by the De-

Dot

artment of Parliamentary Affairs for dropping the above assurance,
gecided to drop the same.

(iv) Assurance given in_reply to Unstarred Que‘.stio.n No. 2598 dated
the 5th August. 1968 by Shri C. K. Chqhkrapani and others regard-
ing expansion of refinery by Burmah Shell. .

. an
The Committee were not convinced with the contention that it wm.xld
‘take a long time for the Government to come, to a drecx§l108i ’ r‘egﬁrdxng
the expansion of private oil refineries anfl__t'i’l_scnded to keep the assurance
-pending for itaplemeritation by Government.
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(v) Assurance given in reply to Unstarred Question No. 5845 dated the
26th August, 1968 by Shri Vasudevan Nair regarding memorandum
from Staff Association of Central Social Welfare Board.

The Committee were not satisficd with the grounds advanced by the
Department of Parliamentary Affairs for dropping the assurance in
question and directed that Government might state whether, in view
of the fact that the Central Social Welfare Board had already been re-
gistered as a company, the steps, promised by Government to safeguard

the legitimate interests of the staff of the Board, had since been taken by
them, '

(vi) Assurance given in reply to Unstarved Question No. 4875 dated the
17th December, 1968 by Shri 'usudevan Nair regarding Commit-.
tee on Small Scale Rubbcr Cultivators.

The Committee were not convinced with “the reasons advanced by
the Department of Parliamentary Affairs for dropping the assurance in
question and directed that Government should statc the outcome of the
examination of the recommendations made by the. Abdulla Committee
on Small Scale Rubber Cultivators.

(vii) Assurance given in reply to Unstarred Question No. 4284 dated
the 12th December, 1968 by Shri Shri Gopal Saboo regarding im-
port of edible oil under PL 480.

The Committee, after considering the reasons given by the Dcpart-
ment of Parliamentary Affairs for dropping the above assurance. decided
to drop the same.

(viii) Assurance given in veply to Unstarred Question No. 1841 dated’
the 22nd November, 1968 by Shri D. N. Patodia regarding kidnap-
ping of girls in Delhi.

The Committee, appreciating the fact that the assurance in question
was not amenable of early implementation as the issue involved amend-
ment of the Indian Penal Code in consultation with the State Govern-
ments, decided to drop the assurance.

(ix) Assurance given in reply to Unstarred Question No. 1986 dated
the 25th November, 1968 Ly Shri Ram Avtar Sharma regarding

appointment of Food Inspectors to check inter-State food adultera-
tion.

The Committee noted that the proposal for setting up of a Central’
Organisation for the prevention of Food Adulteration was under con-:
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sideration of the Government for long time and directed that they might

be informed whether the said proposal which included inter alia for

setting up of check-posts for checking of inter-State Food adulteration
had been included in the Fourth Plan,

(x) Assurance given in reply to Unstarred Question No. 2980 dated the

3rd December, 1968 by Shri C. Janardhanan regarding rural indus-
trial projects in Kerala.

The Committee did not agree with the view that it would take a
long time to decide the future of Rural Industrial Projects programme

and decided to keep the assurance pending for early implementation by
the Government.

(xi) Assurance given in reply to Unstarred Question No. 4777 dated the
17th December, 1968 by Shri Maharaj Singh Bharati regarding
Heavy Engineering Corporation Ltd., Ranchi.

The Committee were not cenvinced with the reasons advanced by
the Department of Parliamentary Affairs for dropping the assurance in
question and decided to keep it pending. They desired to be informed
of the outcome of the negotiations undergoing regarding the prices for
the machinery manufactured by the Heavy Engineering Corporation,
Ranchi for the Bokaro Stecl Plant.

(xii) Assurance given in reply to Unstarred Question Nq. 3250 dated
the 4th December, 1968 by Shri Himatsingka and.Shn S. K. Tapu-
riah regarding impact of plan programmes on wvillages.

The Committee were not satisfied with the reasons advanced !)y Gov-
ernment for dropping the above assurance and dcc.ided to keep it pcnd.-
ing. They directed further that they might be mform'ed.of the deci-
sion taken for providing fillip to rural economy and uplift in each State
under the Fourth Five Year Plan.

(xiii) Assurance given in reply to Unstarred Qucstion Nq. 4927 d;:::
the 17th December, 1968 by Shri Nihal Singh regarding  accs
near Bhojpura Level Crossing.

The Committee considered the reasons advanced by Goveanli‘:néof‘:
dropping this assurance and decided not to drop the assu:;lmc:l.aﬂway v
mittee directed that they might be informed whe'du_er ef il et
ministration had paid any compensation to the victims, of the

near Bhojpura Level Crossing.
2025 (E) Ls-3.
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(xiv) Awswrance given in reply to Unstarred Question No. 142% dated
the 27th February, 1969 by  Shri Bhogendra Jha regarding Bihar
engineers.

The Committee noted that the investigations were being conducted
by the Central Bureau of Investigation into certain financial irregulari-
ties allegedly committed by some engineers of Bihar Government at the
instance of the State Government of Bihar and that the report of the
Central Bureau of Investigation would be submitted to the Bihar Gov-
emment. In the circumstances, the Committee decided to drop the
assurances.

(xv) Assurance given in reply to supplementary Question by Shri G. G.
Swell on Starred Question No. 32 dated the 19th February, 1969
regarding Indo-Iranian Industrial Collaboration.

The Committee considered the reasons advanced by the Department
of Parliamentary Affairs for dropping the above assurance and decided
to drop the same.

MEMORANDUM NO. 57

Treatment of certain replies of Ministers as assurances

6. The Committee then took up for consideration the reasons advanc-
ed by the Department of Parliamentary Affairs for not treating the re-
plies’ (Annexure II) given to the following questions as assurances:—

(i) Supplementary Question by Shri Ganesh Ghosh on Starred
Question No. 510 answered on the 8th February, 1968 regard-
ing modification in Factories Act.

(ii) Unstarred Question No. 5289 dated the 25th July, 1968 by
Shri J. Mohamed Imam and others regarding Tagore Thea-
tres.

(ili) Unstarred Question No. 888 dated the 25th July, 1968 by
Shri Bhogendra Jha regarding demands of F.C.I. Employees.

(iv) Unstarred Question No. 1801 dated the 30th July, 1968 by
Shri C. K. Bhattacharyya regarding violation of provisions of
Industrial Licensing Act.

~ The Cemmittee were of the view that the replies given by Govern-
ment to questions at SI. Nos. (ii), (iii) and (iv) above did constitute
assurances and directed that the Department of Parliamentary Affairs
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might be asked to forward the relevant statements of assurances relat-
ing thereto to the Lok Sabha Secretariat at an early date. As regards
the reply given to a supplementary on the question at S1. No. (i) above
the Committee decided not to treat it as an assurance.

7. The Committee then perused a table showing the upto-date posi-
tion of outstanding assurances as on the 16th May, 1969 and desired that
Government should take more vigorous steps to liquidate the 9 out-
standing assurances relating to the Third Lok Sabha and 2726 pending
assurances pertaining to the First to Seventh Sessions of the Fourth Lok
Sabha without further delay.

The Committee then adjourned.
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IV. Thirty-eighth Sitting

-

The Committee met on Thursday, the 7th August, 1969 from 16.00
hours to 17.00 hours.

PRESENT
Shri K. Anbazhagan—Cairman
MEMBERS

. Shri Maharaj Singh Bharati

. Shri Abdul Ghani Dar

Shri Narendra Ramachandraji Deoghare
. Shri Samar Guha

. Shri Kanwar Lal Gupta

. Kumari Kamla Kumari

Shri G. Y. Krishnan

. Shri Bhola Nath Master

10. Shri C. Muthusami

11. Shri A. S. Saigal

12. Maulana Ishaq Sambhali

13. Shrimati Savitri Shyam. b

© XTI

SECRETARIAT

Shri M. C. Chawla—Deputy Secretary.

2. At the outset, the Committee, at the instance of Shri Kanwar Lal
Gupta, considered the question of the extent of implementation of the
“Gadgil Assurances” and felt that there were stjll cases which needed
relief under the “Gadgil Assurances”. The Chairman then referred to
the reports presented by the previous Committees on the subject and
made a particular mention to the following recommendation contained
in the Second Report of the Committee (1967-68) presented to the
House on the 26th April, 1968:—

“In view of the above and what has been stated in paras 26, 27
and 47 ibid, the Committee have come to the conclusion that
there are even now a large number of eligible displaced per-
sons who are still to be rehabilitated under the Gadgil Assu-
rances. In order to liquidate this long outstanding problem,
the Committee recommend that the Ministry of Rehabilitation

.t e
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should coordinate the work of rehabilitation of the remain-

ing displaced persons with other Ministries/Departmer:s of
Government/Delhi Administration.”

[2 R (CGA-4LS) para 60, p. 19].

8. After some discussion, the Committee desired that a detailed re-
port stating the action taken by the Government on the vatious recom-
mendations dealing with cases covered by “Gadgil Assurances” as con-
tained in the Second, Third and Fourth Reports of the Committee on
‘Government Assurances presented to the House during the Fourth Lok
Sabha so far should be called for from the Government to enable them

to have a correct appraisal of the extent of implementation of the “Gadgil
Assurances”.

MEMORANDA NOS. 55 AND 58

Implementation of certain assurances given by the Minister of State for

Petroleum and Chemicals in reply to half-an-hour discussion held on
the 24th April, 1968 regarding pricing of oil.

4. The Committee then discussed at some length the issues arising
out of the evidence given by Shri Dhireswar Kalita, M.P., and the repre-
sentatives of the Ministry of Petroleum and Chemicals and Mines and’
Metals (Department of Petroleum) on the 1st July, 1969 in connection
with the complaint made by Shri Dhireswar Kalita against non-imple-
mentation of certain assurances given by the Minister of State for Petro-
Jeum and Chemicals in teply to half-an-hour discussion held on the 24th
April, 1968 regarding pricing of oil. The Committee also perused the
replies given by the Minister of Petroleum and Chemicals and Mines and
Metals to Short Notice Question No. 3 and the supplementaries raised
thereon and also to Unstarred Question No. 2049 on the 4th August,
1969 regarding reduction in prices of imported crude oil. They deferred
further consideration of the matter to their next sitting.

5. The Committee then authorised the Chairman to fix the date of
the next sitting some time after the 16th August, 1969.

The Committee then adjourned,

s — ——
\



V. Thirty-ninth Sitting
The Committee met on Monday, the 25th August, 1969 from 16.00
to 17.05 hours.
PRESENT

-Shri K. Anbazhagan—Chairman
MEMBERS

2. Shri Maharaj Singh Bharati

8. Shri Abdul Ghani Dar

4. Shri Narendra Ramachandraji Deoghare
5. Shri G. Y. Krishnan

6. Shri Bhola Nath Master

Maulana Ishaq Sambhali

. Shrimati Savitri Shyam.

=

- 0o

SECRETARIAT
Shri M, C. Chawla—Deputy Secretary.

2. At the outset, the Committee discussed their future programme for
sitting during the next inter-session. After some discussion, they decid-
ed to sit on the 17th and 18th September, 1969 at 14.00 hours daily.

MEMORANDA NOS. 55 AND 58

Implementation of certain assurances given by the Minister of State for
Petroleum and Chemicals in reply to half-an-hour discussion held
on the 24th April, 1968 regarding pricing of oil.

3. The Chairman, summing up the issues arising out of the evidence
given by Shri Dhireswar Kalita, M.P., and the representatives of the
Ministry of Petroleum and Chemicals and Mines and Metals (Depart-
ment of Petroleum) on the 1st July, 1969 in connection with the comp-
laint regarding the non-implementation of the assurances given by the
Minister of State for Petroleum and Chemicals in reply to half-an-hour
discussion held on the 24th April, 1968 regarding pricing of oil, stated
as follows:—

“Shri Dhireswar Kalita, M.P., during his half-an-hour discussion
on the 24th April, 1968, arising out of the reply given to

L. 56
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5.Q. No. 818 on the 25th March, 1968 regarding pricing of oil,
had referred to higher prices of oil and products obtaining in
Assam as a result of the operation of the formula under the
Second Supplemental Agreement. According to him it was an
anomalous position considering the fact that Assam produced
crude oil and refined it in the refinerics located there. Shri
lsulita. therefore, called for a complete and immediate revi-
sion of pricing policy and also the Second Supplemental
Agreement of 1961 through the appointment of a Committee
and till such time the Committee completed its enquiry, he
desired that some ad hoc arrangements should be made so that
‘oil producing States got at least major benefit in that
direction’.

in reply to the said discussion the Minister of State for Petroleum
and Chemicals assured the House that Government were
equally anxious that anomalies in the existing policies should
be thoroughly examined. Relerring to the prices of kerosenc
and motor spirit, the Minister admitted that anomalies did
exist in their pricing and assured that, consistent with their
obligations, Government would remove them and that they
were seriously considering the question of appointing a com-
mittee to ‘go into this very question, whether pricing policy
would be based on import parity or on the production cost
or any other fair and equitable basis, of course keeping in
mind the various commitments we have made.’

Shri Kalita in his letter dated the 28th April, 1969, addressed
to the Speaker, Lok Sabha, complained that the Committec
set up by the Government under the chairmanship of Shri
Shantilal Shah, did not have in its terms of reference the
question of pricing of crude oil and thereby, the Govef-nme:.u
had gone back on their assurances given by the Minister 1in
the House on the 28th April, 1968.

‘During his evidence before the Committee on the Ist July, 1969,
Shri Kalita reiterated that the question asked by him on the
25th March, 1968 related to pricing of both crude oil and the
finished products and the discussion raised by him on the
24th April, 1968 also related to both the aspects. He, thc.zre-
fore, maintained that by not referring the question of review
of pricing policy of crude oil to the Shantxlal. Shah Commit-
tee the Government had gone back from their assurances to

the House in this regard.
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The representative of the Ministry of Petroleum and Chemicals
(Shri M. V. Rajwade), during the course of his evidence be-
fare the Committee, had stated that the then Minister of State
for Petroleum and Chemicals in his reply to thc half-an-hour
discussion on' the 24th April, 1968 had referred only to product
pricing and that his assurance for appointment of a Commit-
tee to go into the question stood implemented with the ap-
poinument of the S$hantilal Shah Committce. He also con-
tended that the question of pricing of crude oil was not dis-
cussed by the Minister during the said discussion. When con-
fronted with the specific recommendation made by the Esti-
mates Committee (1967-68) in their Fiftieth Report that ‘a
Committee consisting of experts in petrolenm (echnology,
costing and financial matters to review the whole basis of
pricing of crude and petroleum products be appointed’ the
representative of the Ministry had stated that the following
reply had been sent by Government to the above recommenda-

tion of the Estimates Committee:—

‘A Committee under the Chairmanship” of Shri Shantilal Shah,
M.P., has been set up recently to examine the pricing of
petroleum products. That Committee has been specifically
requested to examine whether the prices of products can
be fixed on other than import parity basis. If the recom-
mendation of the Committee is in the negative, it would
broadly follow that crude oil prices must conform to the
same pattern. If, however, a departure from import parity
price is found feasible for petroleum products, then the
question of appointing a Committee for the pricing of indi-
genous crude will be examined on receipt of the report of
the Committee referred to above.”

In view of the above, the Chairman pointed out that the limited ques-
tion before the Committee was (a) whether any assurance had been
given by the then Minister of State for Petroleum and Ghemicals in reply
to the said discussion that the Committee proposed to be set up by Gov-
ernment would go into the question of pricing policy of crude 4il, and
(b) if so, whether the same had been satisfactorily jmplemented. From
the proceedings of the halfan-hour discussion raised on the 24th April,.
1968, it was quite eyident that no categorical assurance as such was given
by the Minister of State for Petroleum and Chemicals to refer the ques-
tion of pricing policy of crude oil to the Shantijal Shah Committee.
Thus, there was no force in the contention of Shri Kalita that Govern
ment had gone back on the assurances given by the Minister in the House’
by not including in the terms of reference of the Shaptilal $hah Commit-
tee the question of pricing of crude oil.
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Mareover, the Estimates Committee (1967-68), which had also made
a specific recommendation in their Fiftieth Report calling upon the Gov-
ernment to appoint a Committee to review the whole basis of the pric-
ing of crude as well as of products, were still seized of the matter and
they had yet to present their ‘Action Taken Report’ to the House on
the aforesaid report.

4. Thc Committee then discussed at some length the summing up
given by the Chairman and agreed with the viwes expressed by the Chair-
man in this behalf. They, however, felt that Government, in their own
wisdom, should have referred the review aspect of the pricing policy in
respect of crude oil also to the Shantilal Shah Committee, particularly
in view of the very clear recommendation of the Estimates Committee
to that effect and also in deference to the persistent demand made on the
Hoor of the House instead of dilly-dallying the matter till the Report of
the Shantilal Shah Committee was made available to Government.

MEMORANDA NOS. 54 AND 59

Implemeniation of assurances given by the Ministry of State for Home
Affairs in regard to the reinstatement of temporary Central Govern-
ment employces who participated in the strike on the 19t Septem-
ber, 1968.

5. The Committee then took up further consideration of the letter
dated the 15th April, 1969 from Shri S. M. Banerjee, M.P., addressed to
the Speaker, wherein he had complained that certain assurances given by
the Minister of State for Home Affairs in the course of his state-
ments made in the House on the 13th, 14th and 28th March, 1969 re-
garding reinstatement of temporary Central Government employees who
had been discharged from service for participation in the Central Gov-
srnment employees strike on the 19th September, 1968, were not heing
implemented by Government. The Committee perused the statement _fur-
nished by the Ministry of Home Affairs in pursuance of the obsenfauons
made by the Committee at their sitting held on the 2nd July, 1969 and
noted that out of the 3528 temporary employees discharge'd from service
2607 temporary Government employees had since been reinstated, 28 0!(;
the 25th July, 1969. They also noted the [ollowing reasons 'a(’{"‘m;;l
by the Ministry of Home Affairs for not reinstating the remaining *
employees: —

“....the temporary exployees not so far re‘insta.ted in servnc'e hlaY;
not fulfilled the pre-conditions for thent r.emst:.atement as lai
down in the statement made by the Minister in the Mnmg}ry
of Home Affairs in the Lok Sabha on the 30th April, 1969.
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6. The Committee were glad to note that a large number of temporary
Government employees had been reinstated and it was only in those
cases where the complaints were of violence, intimidation or active in-
stigation that the employees were not eligible for reinstatement in service.

7. The Committee then perused the Table showing the position of pen-
ding assurances as on the 25th July, 1969 after taking into account the
statements laid in implementation of the assurances on the Table of
the House on that day. The Committee were distressed to note that in
spite of repeated recommendations. made by them and their predecessor
Committees, Ministries/Departments of the Government of India had fail-
ed so far to liquidate the remaining 8 assurances pertaining to the Third
Lok Sabha and 2321 outstanding assurances relating to First to Seventh
Session of Fourth Lok Sabha. The Committee desired that the Depart-
ment ol Parliamentary Affairs might be asked to impress upon the con-
cerned Ministries/Departments of the Government of India once again
to clear the back log of the outstandjng assurances without any further

delay.

The Committee then decided to sit at 16.00 hours on Friday, the
29th August, 1969 to consider and adopt their draft Sixth Report.

The Committee then adjourned.



VI. Fortieth Sitting

The Committee met on Friday, the 29th August, 1969 from 15.30 te
16.00 houvrs. .

PRESENT
Shri K. Anbazhagan—Chairman.

MEMBERs
. Shri Abdul Ghani Dar

. Shri Samar Guha

. Shri Kanwar Lal Gupta
. Shri Bhola Nath Master
6. Shri C. Muthusami

. Shri A, S. Saigal

. Shrimati Savitri Shyam.

N

AN X}

o

SECRETARIAT
Shri M. C. Chawla—Deputy Secretary.

2. The Committee took up consideration of their draft Sixth Report.
After some discussion, the Committee adopted it and decided to present
it to the House on Saturday, the 30th August, 1969.

3. The Committee also decided that the verbatim proceedings of their
sitting held on the 1st July, 1969 when Shri Dhireswar Kalita, M.P., and
official witnesses were examined in connection with the letter dated the
28th  April, 1969 from Shri Dhireswar Kalita, M.P., addressed to the
Speaker, Lok Sabha re: the non-implementation of certain assurances
given by the then Minister of State for Petroleum and Chemicals in reply
to the halt-an-hour discussion held on the 24th April, 1968 regarding the
pricing of oil, should be printed and laid on the Table of the House
along with their Sixth Report.

4. The Committee authorised the Chairman, and, in lxi.s absence,
Shri A. S. Saigal to lay the Evidence and also to present the Sixth Report
to the House on Saturday, the 30th August, 1969.

5. The Committee then considered their future programme of work
and decided to sit daily at 15.00 hours on the 10th and 11th §eptem:§r'
1969 instead of on the 17th and 18th September, 1969, as earlier fixed.

The Committee then adjourned.

I
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' APPENDIX 1

(Vide para § of report)

- - Statement showing the position of assurances as on 25-8-1969
(i) Assurances pertasning to the Third Lok Sabha 4 v

————

No. of

No. of No. of

assurances assurances - assurances

referred implemen- outstanding
to ted
Committee
of
Session Fourth
Lok
Sabha
I 2 3 4
1st Session, 1962
2nd Session, 1962
3rd Session, 1962-63
4th Session, 1963
sth Session, 1963
6th Session, 1963
7th Session, 1964 4 3 1
8th Session, 1964 1 1
9th Session, 1964 I 1
10th Session, 1964 1 1
11th Session, 1965 4 4
12th Session, 1965 2 1 b4
13th Session, 196§ 4 3 T
14th Session, 1966 25 23 2
15th Session, 1966 20 19 1
16th Session, 1966 30 28 2
ToraL . 92 84 8

62



(ii) Assurances pertasning to the Fourth Lok Sabha

63

No. of No. of No. of

Session assurances assurances assurances

called out  imple- out-
mented/ standing

dropped

I 2 3 4
15t Session, 1967 12§ 118 -7
2nd Session, 1967 934 876 58
3rd Session, 1967 581 516 65
4th Session, 1968 1469 1228 241
sth Session, 1968 1136 826 310
6th Session, 1968 687 474 213
7th Session, 1969 1804" 377 1427
ToTAL . 6736 4415 2321

*Provisional.



T APPENDIX II
(Vide para 6 of Report)

DHIRESWAR KALITA 10, Windsor Place,
MEMBER OF PARLIAMENT NEW DELHI

(Lok Sabha) April 28, 1969.
The Speaker,
Lok Sabha,
New Delhi.
Dear Mr. Speaker, Sir, ‘

On 24th April, 1968 I raised an half-an-hour discussion on the basis of
a question on 25th March, 1968. My question was: whether pricing of oil
in India is determined on Persian Gulf parity basiss The Government
answered that it was determined on that basis. My half-an-hour discus-
sion was raised to change this policy as it hit our economy and the crude
oil producing States were incurring heavy loss. This is being done in
pursuance of an agreement filnown as the Second Supplement Agreement
of 1961. In the discussion the Government of India spokesman, Shri
Raghuramiah, the then Minister of State in the Ministry of Petroleum
and Chemicals conceded in the following words to set up a committee to
go into this very question, whether the pricing policy should be based on
import parity or on the production cost or on any other fair and equi-
table basis:

“At the end, if you still have any doubt, I shall be happy to clear
them. Government are seized of the problem. We are anxious
to solve it. Consistent with our obligations, we will remove
the anomalies. We will be the first persons to remove them.
If you hear to the end, you will be satisfied with what the
Government proposes to do  in the matter. T am only
trying to explain the historical background. Tt is not because
of the whim of Shri Asoka Mehta or myself that we are follow-
ing this policy. It has become inevitable in the course of
certain commitments made in the past and this matter ha
been thoroughly gone into by the various committees.

“As the hon. Membebr knows, in the case of motor spirit and ker
sene, we recently introduced a policy of uniform freight from
ex-Digboi and this has slightly reduced the price. It has 1%
solved the problem; I agree; the anomaly is there. If you ‘?kc
ex-Bombay it is cheaper than ex-Calcutta because from Persia"
Gulf to Calcutta the freight is more. In places for which the

t4
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. “
delivery points are based on ex-Bombay the same stuff is
cheaper than in places for which the delivery points are based
at ex-Calcutta. Therefore the anomalies are there and the
Government  are seriously looking into this maiter. As a
matter of fact, I do not know whether I should congratulate
the hon. mover of this debate for having anticipated the
determination of the Government. Government are very
seriously considering the question or appointing a committee
to go into this very question, whether the pricing policy should
be based on import parity or on the production cost or on any
other fair and equitable basis, of course keeping in mind the
various commitments we have made, and I hope that  very
soon an announcement will be made to that effect.”

But in spite of the above announcement made on the floor of the
House, it is utterly suprising and disappointing to note that the Ministry
of Petroleum and Chemicals should have come out with the following
notification dated the 14th June, 1968:

“No. 101 (22) /68-PPD. The Government of India Resolution No.
101 (26) /65-PPD dated the Ist February, 1966, sets out the pricing
arrangement for petroleum products which is in force up to 3Ist Decem-
ber, 1968, and, may be extended for such further period as may be
decided upon by the Government.

“2. The Government of India has now decided to set. up a Commit-
tee to determine the ceiling selling prices ex-companies storage points of
various petroleum products in India, to be applied from the date of
termination of the existing arrangements.

“8. The Committee will examine and report upon:—
(i) the determination of the ex-refinery prices of refined petrolet_lm
products, including bitumens, produced by the refineries,

whether on the basis of import parity as hithertf; or by the
adoption of the cost of production as the basis, or in anv

other appropriate manner, with due regard to the Govern-
ment assurances having a bearing on the subject;

(i) with reference to (i) the feasibility of introducing uniform
prices on all-India or on a regional basis;

(iii) the feasibility of making all refineries (including the t;nl:vtn:::
refineries) as the pricing points and the measure to be op.c
to ensure that interests of the inland refineries are not a.dv-elsc-
Iy affected in consequence of the adoption of such a prmc.x?le.
fegard in this conmection, being had’ to the basis of pricing

;" % iidigenous crude;
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(iv) the determination of the ceiling selling prices in _respect of
lubricating oils, greases and specialities;

(v) the determination of marking and distribution charges and
profit on the marketing operations and their allocation to the
products mentioned in (i) and (ii) above duc account being
taken also of the experience of the IOC in this behalf;

(vi) the determination of landed prices in respect of similar pro-
ducts which may be imported;

(vii) the determination of the.rates of dealers’ commission in respect
of Motor Spririt and High Speed Diesel Oil with due regard
to the representation of the Federation of the All India
Petroleum Traders.

“4, The Committee will ascertain and take into consider:tion the
views of the State Governments and other interests concerncd as may be
found desirable.

“5. The composition of the Committee will be as follows:
(i) Shri Shantilal H. Shah
(ii) Shri B. N. Adarkar
(iii) Dr. B. Natarajan
(iv) Shri N. Krishnan, Chief Cost Accounts Officer, Ministry of
Finance (Department of Expenditure) New Delhi-1.

“8. The Committee will met as often as may be considered necessary
by the Chairman and shall submit its report to Government by the 31st
December, 1968, or as soon as possible thereafter.”

You will notice that the above notification nowhere covers the crude
oil pricing, which is also at present based on import parity principle.
Obviously the Government has gone back on its assurance, in this connec-
tion, given on the floor of the House.

I request you therefore that 1 may be permitted to raise this issue on
the floor of the Housq on any day to be suggested by you. It is my
inteution that the Government should stick to its assurance and issue 2
fresh notification covering the determination by the Committee of pricing
policy of crude oil also along with other finished products of petroleum.

I hope you will look into this and allot me a day to raise this matter.
Thanking you.

Yours faithfully,

Sd/- DHIRESWAR KALITA,
Div. No. 398.



: Most Immediate
APPENDIX 111

(Vide para 7 of Report)
GOVERNMENT OF INDIA

MINISTRY OF PETROLEUM & CHEMICALS AND MINES &
METALS ,
(DEPARTMENT OF PETROLEUM)

No. 5/21/69-PPD New Delhi, the 13th May, 1969.
OFFICE MEMORANDUM

Susjkct: Implementation of assurances given by the Minister of State
in the Ministry of Petroleum & Chemicals in reply to a Half-
an-Hour discussion held on 24-4-68 regarding pricing of oil.

The undersigned is directed to refer go the Lok Sabha Sectt. O.M. No.
12/5/4/69-Q dated the 30th April, 1969 on the above subject and to say
that although in the half-an-hour discussion on 24-4-68, Shri D. Kalita
made a reference to the pricing of crude oil as well as of products, in
his reply the Minister of State in the late- Ministry of Petroleum & Chemi-
cals had dealt with the pricing of petroleum preducts only since -the:
Hon’ble Member had raised a discussion on prices of Motor Spirit,
Kerosene and Furnace Oil etc. prevailing in-Assam. It was in this
context that the Hon'ble Minister had referred to the Government's
proposal .to set up a Committee to go into the pricing policy to be follow-
ed in respect of petroleum products, which is clear even from the extract
from the Minister's speech reproduced in Shri Kalita’s letter dated 28th
April, 1969. In the circumstances, it is obvious that no assurance was
given by the Hon'ble Minister regarding: the appomtment of a Committee
to go into the geustion of pricing of crude oil. P

This position may kindly be brought to the notice of the Committee

on' Government Assurances.
§d/- (K. G. Paranjpe)
Deputy Secretary to the Gout. of India.

TO

Shri M. C. Chawla, Dy. Secy.,

Lok Sabha Secretariat,

Parliament House, ¥

NEW DELHLI R R |

€7



APPENDIX 1V

(Vide para 12 of Report)

S. M. BANERJEE, 118, North Avenue,
MEMBER OF PARLIAMENT NEW DELHI-I
(L.ok Sabha)

' April 15, 1969.
The Speaker,
Lok Sabha.
Sir,

You are aware that two assurances were given by Shri V., C. Shukla,
Minister in the Ministry of Home Affairs, on March 14 and March 28,
1969, on the Floor of the House regarding implementation of Govern-
ment's lenient policy towards the employees, both temporary and perina-
nent who lost their job or who are suspended on account of 19th Septem-
‘ber, 1968 strike.

I am attaching herewith a copy of the Lok Sabha Debate embodying
these assurances. I am also sending herewith a copy of the circular
issued by the Railway Board on the basis of these assurances stating that
these ¢rders will not cover the temporary employees. I am further en-
closing a copy of the Home Ministry's letter dated the 15th March. 1969,
which was issued after the statement of Shri V. C. Shukia on the 13th
March, 1969 and his assurances on 14th March, 1969 regarding temporary
employees. You will mote that there is no mention of temporary emplo-
yees except thase who were prosecuted under Section 4. I, therefore,
feel that the whole matter should be referred to the Assurances
Commitiee because such assurances without implementation created con-
fusion in the minds of the employees in particular and public in general.
I would, therefore, request you either to permit me to make a statement
under your Direction 115 or refer this matter to the Assurances Com-
mittee, Incidentally it is pointed out that I could have referred it as 2
privilege issue because by such assurances without implementation, the
Hon. Minister has consciously or unconsciously misled the House.

I would request you to kindly give an early decision.

Thanking you, .
Yours faithfully,

Sd/- S. M. RANER]JEE,
Diva. No. 366.



ANNEXURE 1
ExTrRACTS FROM LOK SABHA DEBATE DaATED 11-4-69

SHRI S. M. BANER]JEE (Kanpur): About item No. 7, Sir, I have
sought your permission to raise a point. Many such assurances given by
the Ministers have not been fulfilled.

On 14th March, 1969, Shri Vidya Charan Shukla gave a solemn assur-
ance in this House regarding the Government's lenient policy to be
iraplemented in the case of employees who lost their jobs or suspended,
etc. He said:

“Even temporary employees. It will be applicable to them.
Although we do not have reliable figures—we are working it
out—we expect that except a few dozen employecs, almost all
of them who were suspended or discharged in pursuance of the
action taken after the illegal strike on '19th September will be
taken back in service after this policy is implemented.”

We hailed this statement and we sent telegrams to all concerned. We
got dozens of telegrams welcoming it. Myself and Mr. Joshi who had
decided to go on a hunger strike on 24th March abandoned it and we-
waited patiently. But when we got a copy of the so-called confidential
letter dated 15th March, 1969 we realised that the temporary emplovees
are not covered by this letter. We immediately brought it to his notice
and he was kind enough to state on 28th March as follows: '

“What are those aggravating factors? We have already said that
those aggravating factors would mean violance, active instiga-
tion etc. Here our expectation is that barring a few dozen
employees, all of them, whether temporary or semi-permanent
“or permanent would be included and would be re-instated.”

We thought after this, instructions will be issued to include temyporary
employees also. It has not been done. Under Mr. Chavan’s instruc-.
tions, Mr. Shukla made the statement in good faith to help the emplovees.
But unfortunately this was taken seriously by the employees, hy this
House and by the country, but not by the officials of the Hom> Ministry.
They did not do anything. After this tragic incident in Cossipore where
the meeting was held only to demand the reinstatement of temporary
employees, this assurance should be implemented forthwith. Othcrwise,
there will be dharna here and outside. 1 would request thc Home Min-

-
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dster through you to say that this particular letter includes temporary
-employees.

MR. SPEAKER: If an assurance is not 1mplememed there is the
Assurances Committee to look into it.

SHRI GEORGE FERNANDES: This is not only a matter of assur-
ance. This is a matter of implementation of Government policy. Hon'ble
Minister gives a statement and officers break it, then what should we do.

MR. SPEAKER: Order, order. There must be a limit to the discus-
.sion ahout this. I have been allowing questions, Calling Attention
Notices and so many things about Central Government cmployees. It is
not as though I can issue orders (Interruption).

SHR1 GEORGE FERNANDES: You should tell them that they should
say something in this matter.

SHRI HUKAM CHAND KACHWAI: Whatever assurances have been
given, what are they going to do about them.

SHRI S. M. BANER]JEE: Shri Vidya Charan Shukla and Shri Chavan
are here. Let them make a statement. .

MR. SPEAKER: Does he mean to say that because Shri Chavan or
Shri Vidya Charan Shukla is here he can.ask them anything and they
‘will reply? 1 will not allow that.

ANNEXURE I PN
Copy of C.P.O’s Confidential D.O. letter No. E-412/65-1I dated 3lst
March, 1969 addressed to Shri G, R. Venkataraman, Dy. Director,
Establishment, Railway Board, New Delhi.
Sus:—Token strike on 19/20-9-1968—action against Railway employees.
Rer:—Railway Board’s letter No. E(LY68STI-76 dated 17-3-1969.

'While para 2(a) of Railway Board's letter cited above covers the
-cases of permanent staff who are under suspension, para 5 only reiterates
previous instructions in respect of temporary staff whose part.on the
strike was limited only to absence from duty. It is, therefore, presumed
that Board's letter cited above doees not envisage any action in respect
of temporary employees, whose services were terminated for activities
other than mere absence.from duty on 19-9-1968. This may kindly be
-confirmed. . ,

2. A number of subordinate offices on this Railway have sought im-
Plications of the term “active instigation” used in para 2(a) of the
Board's letter. With a view to having uniformity of action it would be
desirable if the implications of this term are elaborated by the Board for
guidance of all concerned. In this connection, I would invite a reference
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to Director Establishment’s D.O. letter No. E. (L) 61-ST-5 dated 2-2-1961 in
which a clarification was inter alia given about the term “gross mis-
behaviour” in connection with disposal of cases of staff who took part in
1960 strike. The Board may like to issue similar instructions clarifying
the term “active instigation”, ‘ .

3. Another question which has arisen is the procedure that has to be
adopted in revoking the suspension of employees in terms of para 2 (a) of
Board’s letter. The point for consideration is whether in cases of arrests/
prosecutions the departmental officers will obtain a certificate from the
Civil Authorities that there was no complaint against the employees
of violence and intimidation etc. and revoke suspension on the authority
thereof or they shall obtain a copy of F.LR. or Challan and also weigh
evidence themselves before taking a decision. The Board may also like
to issue instructions on this point.

ANNEXURE III

Copy of confidential D.O. letter No. E (L) 68STI-76 dt. 3469 from Sh.
P. §. Mahadevan, Addl. Director Establishment, Railway Board. New
Delhi, addressed to Sh. A. B. I.al, CPO/N. Rly., New Delhi.

Sus: Token strike on 19-9-68—Action against Railway Fmployees.

Please refer to your letter No. E. 412/65-1T dated the 31st March, 1969
to G. R. Venkataraman on the above subject.

"“The points raised in your letter are clarificd parawise below:

Para 1. The position stated by you is confirmed.

Para 2. In regard to the term “active instigation” and “intimida-
tion”, no categorical definition is possible. However, broadly .
the activities which were defined as ‘gross misbehaviour’ in the
context of the July, 1960 strike may serve as a guide in dealing
with cases and offences like picketing and instigation of 2
coercive type or using of abusive slogan, or issue of leaflets
with highly objectionable matter etc. may constitute ‘active
instigation’.

Para 3. It is considered that if, on enquiring from the police, they
are unable to supply any evidence of violence, intimidation or
active instigation the Railway could use their discretion to put

such employees back to duty.

The largest number of cases pertain to Northern Railway and in view
of Minister’s statements in both Houses of Parliament, the reviews should
be conducted rapidly. The latest position of employees still under sus-
pension or still remain discharged should be furnished Ly 15th April,

1969.



ANNEXURE IV
An extracts from D.E’s D.O. letter No, E (L) 61STI-4 dt., 2-2-1961.

“The various charges mentioned in the statements have been gone
into by the Board. In this connection the following clarification is

given:—
1. Absence from duty without authority during the strike period.

For this charge, no departmental action is intended to be taken.

2. Organising and leading a procession.

This need not be interpreted as falling within the purvicw of ‘gross
misbehaviour’.
3. Addressing .a meeting.

This will not come within the purview of “gross misbehaviour” in
the present context.
4. Instigation staff to join strike.

In cases where the picketing and instigation have not been of a
coercive type, disciplinary action need not be taken.
5. Using of slogans.

Only abusive slogans need be taken notice of for the purpose of taking
disciplinary action.
6. Issue and circulation of leaflets.

This need not be a charge for taking disciplinary action unless the
leaflets contained highly objectionable matter. '

ANNEXURE V

Copy of Ministry of Home Affairs O.M. No. 13/9(S) /68-Ests (B), dt.
15-3-69 re: strike of Central Governme:.t employees on September

19-20, 1968—follow up action regarding.

The undersigned is directed to refer to the Ministry of Home Affairs
O.M. No. 13/9(S) /68-Ests (B) dated the 19th October, 1968 as ampli-
fied _by the OM of even number dated the 29th October, 1968 in which
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the Government's decisions for certain relaxations in the original
orders in regard to the action against the employees who took part
in the strike of September, 1968, were communicated. Certain further
relaxations were intimated in this Ministry's of even number dated the
4th january. 1969. The question of further liberalisation in this matter
has been considered again and the decisions taken by Government on
it are indicated in the following paragraphs:—

2. (a) Except in those cases in which there is a complaint of vio-
lence, intimidation of public servants, local workers of their
families or of active instigation, the orders of suspension
against Government employces on account of arrest or pro-
secution in connection with the strike may be revoked and
such Government employees may be reinstated in service.

(b) With regard to the period during which employees were
under suspension, their claim to pay and allowances should
be regulated under FR 54 (8) and they should be paid pay
and allowances equal to the subsistence allowance admissi-
ble under the rules. The period of suspension may not
be treated as period spent on duty for any purpose under
FR 54 (5).

3. If any employee happens to be convicted in Court for an offence
other than one under Section 4 of the ESMO, 1968 Act,
namely for mere absence from duty, disciplinary action
should be taken against him and one of the appropriate
penalties mentioned in Rule 11 of the CCS(CCA) Rules
1965 may be imposed. The penalty of dismissal or removal
from service would, however, be warranted only in those
cases in which the accused has been guilty of violence, inti-
midation or active instigation.

4. It has also been decided that a careful scrutiny should be made
of the pending prosecution cases and in cases in which there
is not sufficient evidence, steps should be taken with a view
to termination of the legal proceedings according to law.
State Governments|Union Territories, Administration have
been advised accordingly. A copy of the Wireless Message
dated the 15th March, 1969, sent to them in this connection
is enclosed.

5. Under para 4 of the Ministry of Home Affairs O.M. No. 18/
9(S) /68-Ests (B) dt. the 4th January, 1969, those temporary
employees whose part in the strike was limited only to ab-
sence from duty but who were discharged because of arrest/
prosecution for an offence solely under Section 4 of the ESMO
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were to be reinstated in service after strict verification in
eich individual case irrespective of whether they happened
to have been convicted or acquitted by Court for the said
offence. Steps should be taken to ensure that those rela-
xations are implemented fully and expeditiously. The order
of termination of services would remain operative only in
cases in which there were stronger grounds for action.

6. It has further been decided that cases of employees who have
been placed under suspension under rule 10(l1) (a) of the
CCAS (GCA) Rules, in connection with the strike, should
be dealt with on the lines indicated in para 2 above. Where
such proceedings have been initiated on charges other than
for only unauthorised, absence from duty, the disciplinary
proceedings may continue on the lines indicated in para 3
above,

7. Employees who are reinstated in pursuance of para 2, 5 and 6
of this OM would also be subject to the consequences men-
tioned in the first three sub paras of para 1, and para 2 of
this Ministry’'s O.M. No. 18/9(S) /68-Ests (B) dated 10-10-68
read with OMS of even No. dated 29-10-68 and 15-3-69, name-
ly:—

(i) such employees’ unauthorised absence from duty shall re-
sult in a break in service,

(ii) their work and conduct will be under observation for a
period of three years by the competent autharity; and

(iii) an entry will be made in the CR of the employees stating
that they showed gross indiscipline and sense of utter ir-
responsibility in taking part in an illegal strike.



APPENDIX V

(Vide para 13 of Report)
No. 9/56/69-JCA
GQVERNMENT oF INDIA

MINISTRY OF HOME AFFAIRS
New DeLHi, dated the 24th April, 1969..

OFFICE MEMORANDUM

SuBJEcT:—Implementation of assurances given by the Minister of State
for Home Affairs on reinstatement of temporary employees
who participated in the strike on the 19th September, 1968,

The undersigned is directed to refer to Lok Sabha Secretariat Office:
Memorandum No. 12/5/69-Q, dated the 16th April, 1969, on the above:
subject and to say as in the following paragraphs.

2. A copy of the announcement made in Parliament by Shri Vidya
Charan Shukla, Minister in the Ministry of Home Affairs, on 13th
‘March, 1969, and extract copies of the relevant statements made by him:
in Lok Sabha on 14th March, 1969, and 28th March, 1969, are en-
closed herewith as Annexures I, II and III respectively. Shri Banerjee
has alleged that the assurances given by Minister in the Ministry of
Home Affairs on 14th March, 1969, and 28th March, 1969, in regard to-
the reinstatement of temporary employees have not been given effect to.

3. The position in this connection is that on 13th March, 1969,
Government announced certain relaxations as in Annexure I in the
matter of the action against the Central Government employees who
participated in the strike on 19th September, 1968.  Paragraph 3 of
this statement pertains to temporary employees. It was made clear there-
in that certain relaxations were announced in the beginning of
January, 1969, in respect of temporary employees, whose part in the
strike was limited to absence from duty on September 19, 1968, and
whose services had been terminated consequent to their arrest or prose--
cution for an offeace only under Section 4 of the Essential Services:

. ' 75 T LT ol
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‘Maintenance Ordinance.. It was further stated that steps would be
taken to ensure that these relaxations announced in January, 1969,
-would be implemented fully and expeditiously. It will thus be seen
that the announcement made on 13th March, 1969, in so far as it re-
lated to temporary employees, reiterated the earlier relaxations and
assured the full and expeditious implementation thereof. The subse-
quent statement made on 14th March, 1969, will have to be viewed

in this context.

4. On 14th March, 1969, in reply to certain queries made by Mem-
bers in the Lok Sabha, Minister in the Ministry of Home Affairs stated
as in Annexure-1l. It will be seen from this statement that, in the first
‘half of his statement, Minister in the Ministry of Home Affairs only
stated that the new policy announced by him would be applicable to
almost all the suspended and discharged employees as clarified in the
statement (of 13th March, 1969). It will be clear from this that he did
not add anything on 14th March, 1969, to the statement made by him
on 13th March, 1969. The latter portion of his statement dated l4th
March, 1969, is in continuation of the former. Minister in the Minis-
try of Home Affairs has also expressed therein his expectation that,
except a few dozen employees, almost all of them who were suspended
or discharged would be taken back after implementation of this policy.
However, he prefixed thesc remarks with the statement that Govern-
ment did not have reliable figures in their possession, and that these
were being worked out. It will thus be seen that there was neither
an announcement of a new policy, nor the grant of any assurance on
14th March, 1969.

5. The operative portion of Minister in the Ministry of Home
Affairs’s statement on 28th March, 1969, (Annexure III) is reproduced
below: —

“Our intention is to see that all those Government employees
who wére discharged because of participation in the 19th
September strike are reinstated unless there are aggravating
factors to prevent tha; kind of reinstatement........ We
have already said that those aggravating factors would mean
violence, active instigation, ‘etc.”

It will be seen from the above that it was made abundantly clear
that the discharged Government employees were to be reinstated only
in the ahsenca of aggravating factors. Although some of the aggra-
vating factors were mentioned by the Minister, he did not attempt any
exhaustive enumeration of such factors as is evidenced by the word “etc.”.
This statement was neither in the nature of an assurance, nor by way
of announcement of a new policy.
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6. From what is stated above, it would be seen that there is nothing
in the aforesaid statement, which is in the nature of any ussurance.
Nor is there any failure to implement any so-called assurance. In the
circumstances, there appears to be nothing warranting any reference to
the Assurances Committee. '

7. It may, however, be stated that Shri Banerjee and a few other
Members of Parliament had met the Home Minister on 15th  April,
1969, in connection with the above subject. After hearing them, Home
Minister had assured them that he would look into the matter. Accor-
dingly, the representations made by the Members of Parliament to the

Home Minister in respect of the temporary employees are under exa-
mination in this Ministry,

8. For the reasons mentioned above, Home Minister is of the opi-

nion that it is not a proper matter to be referred to the Assurances
Committee.

Sd/- P. V. NAYAK,
Deputy Secretary to the Govt. of India.
To
The Lok Sabha Secretariat,

(Shri M. C. Chawla, Deputy Secretary),
New Delhi.

ANNEUXRE I

Statement made by M.M.H.A. on 13th March, 1969 in connection with
the decisions taken by Government in regard to Central Govern-

ment Employees who participated in the strike of September 19,
1968,

On October 18, 1968, Government had decided upon certain rela-
xations in_the original orders in regard to the action against the em-
ployees who had participated in the strike of September 19, 1968. Some
more relaxations were announced on January 7, 1969. Government
have considered the question of further liberalisation, and have now
decided that except where there is a complaint of violence, intimida-
tions or active instigation, the employees still under suspension would
be permitted to rejoin duty. Liability to appropriate  disciplinary
action under the Service Rules would continue in cases in which there
"is conviction for an offence other than one under section 4 of the
Essential Services Maintenance Ordinance, 1968/Act, namely, for mere
absence from duty.

2025 (E) LS—6
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A careful scrutiny will be made of the pending prosecution cases
and in cases in which there is not sufficient evidence steps would be
taken with a view to termination of the legal proceedings according
to law.

A number of temporary employees had been discharged on giving
them a month’s pay in lieu,of notice. The relaxations announced at
the beginning of January had provided that such of these employees
whose part in the strike was limited to absence from duty on Septem-
ber 19, 1968 and whose services had been terminated consequent to
their arrest or prosecution for an offence only under section 4 of the
Ordinance would be reinstated after factual verification. Steps would
be taken to ensure that these relaxations are implemented fully and
expeditiously so that the order of termination would remain only in
cases in which there were stronger grounds for action.

The cases of employees who have been placed under suspension in
connection only with disciplinary proceedings would be dealt with on
the same liberalised principles as employees who have been prosecu-
ted, and re-instatement ordered accordingly,

Government trust that the liberal spirit in which they have taken

these decisions would be reciprocated by the emplovees through devo-
ted and disciplined service,

ANNEXURE 11

Extract of Proceedings of Lok Sabha dated the 14th March, 1969, con-
taining MMM.H.A'S clarificatory statement

—— e . ¢

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN SHUKLA): In the statement we
had clarified that the new policy we have announced will be applicable
to almost all the suspended and discharged Government employees

SHRI S. M. BANERJEE: What about temporary employees?

SHRI VIDYA CHARAN SHUKLA: Even temporary employees. It
will be applicable to them. Although we do not have reliable figures—
we are working it out—we expect that except a few dozen employees,
almost all of them who were suspended or discharged in pursuance
of the action taken after the illegal strike on 19th September will be
taken back in service after this policy is implemented.

......



79
ANNEXURE 111

Extract from the Debate in the Lok abha on 28th March, 1969

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN SHUKLA): Another question on
which some hon. Members spoke, particularly my hon. friend Shri
Ebrahim Sulaiman Sait and Shri Mandal, was regarding the Government
employees. I have had the honour of making a statement here the other
day which gave out the policy of Government regarding these employees
who were involved in the illegal strike of 19th September. There has
been a little confusion about the temporary employees. I wish to clarify
this point. I shall not be able to say exactly when and how and which
category would be included, but I would again emphasise our intentions
here. Our intention is to see that all those Government employees who
were discharged because of participation in the 19th September strike are
reinstated unless there are aggravating factors to prevent that kind of rein-
statement. What are those aggravating factorss We have already’ said
that those aggravating factors would mean violence, active instigation etc.
Here, our expectation is that barring a few dozen employees, all of them,
whether temporary or semi-permanent or permanent would be included
and would be reinstated.

SHRI ATAL BIHARI VAJPAYEE: When?

SHRI VIDYA CHARAN SHUKLA: We have already issued instruc-
tions.

A

SHRI ATAL BIHARI VAJPAYEE: Is the hon. Minister aware that
not a single temporary employee has been taken back on duty so far?

SHRI S. M. BANER]JEE: May I make one submission? 1 appreciate
the statement and the clarification on the 13th and 14th of this month;
after the statement and clarification. the Government orders were issued
on the 15th March. Unfortunately, those orders do not cover temporary
employees. We are very happy at what the hon. Minister has stated. ...

SHRI S. M. JOSHI: Amended instructions should be issued.

SHRI S. M. BANERJEE: We were very happy to hear from the hon.
Minister that barring a few dozen employees, all the others would be taken
back. We hail that decision throughout the country. But I may ?oint.
out that after the orders of the 15th-March. were issued, of w.!nch 1
have a copy and I am sure the other Members also have got.coples. we
find that those orders do not cover temporary employees. Various aut!;lo-
rities are using ‘these orders to say that only permanent employees : o
participated in the strike could be taken back. 1 would wequest the hon.
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Minister to see that the same orders which were made applicable to the
permanent employees who were suspended should be made applicable
to these temporary employees also. That is our earnest demand.

SHRI §. M. JOSHIL: .............ccvte

SHRI VIDYA CHARAN SHUKLA: We have indicated our basic
policy and we shall take all these things into account. Our basic policy
is one of sympathy; our basic policy is one of being liberal towards the
Government employees and we wish that the least number of Govern-
ment employees should be out of their jobs. We do not want that those
who suffered on account of the illegal strike should suffer continuously
and for ever. That is why we have embarked upon this policy of libera-
lisation. Here, there are many points which have to be considered and
scttled, and we are trying to do that. The temporary employees who
were discharged have to be reinstated; the question would come about
what would happen to the period when they were out of job

......

SHRI S. M, BANERJEE: Already it has been decided to treat it as
extraordinary leave with or without pay.

SHRI VIDYA CHARAN SHUKLA: We have to settle all these things
in consultation with the various authorities, and we are trying to do that.

SHRI ATAL BIHARI VAJPAYEE: Let him take a policy decision.

SHRI VIDYA CHARAN SHUKLA: I do not know whether any
temporary employces has been so far taken back or not

SHRI ATAIL BIHARI BAJPAYEE: Not a single one has been taken.

SHRI VIDYA CHARAN SHUKLA: But it will be done; there may

be some delays here and there, but delay does not mean that it will not
be done.

" SHRI S, M. BANER]JEE: Not even permanent employees have been
taken back. In the Delhi Administration, not a single one out of nearly

2,000 permanent employees who were suspended has been taken back
as yet.

SHRI VIDYA CHARAN SHUKLA: As far as this particular matter
is concerned, I would request hon. Members to be a little patient. Our
basic policy is known to them, and T am sure they are in agreement with
our basic policy. It is onlv a matter of execution, and I am quite sure

that after the execution of this policy is over, they will all be happy about
the execution.



APPENDIX VI

(vide para 15 of Report)
MOST IMMEDIATE
No. 9/56/69-JCA

‘GOVERNMENT OF INDIA

MINISTRY OF HOME AFFAIRS

Nrw DEeLiHI-1, dated 28th June, 1969
OFFICE MEMORANDUM

SusjecT:—Implementation of assurances given by the Minister in the
Ministry of Home Affairs in vregard to reinstatement of
temporary employees who participated in the strike on 19th
September, 1968.

With reference to the Lok Sabha Secretariat O.M. No. 12/5/3/69-Q,
dated the 23rd June 1969, on the above subject, the undersigned is
directed to say that instructions have been issued to all the Ministries/
Departments on the lines of the statement made by the Minister in the
Ministry of Home Affairs in the Lok Sabha on 30th April, 1969, for
taking further action in the matter of reinstatement of the discharged
temporary employees who participated in the strike of 19¢th September,
1968.

$d/- B. V. DIGHE,
Under Secretary to the Gout. of India.
To !
The Lok Sabha Secretariat,

(Shri M. C. Chawla, Deputy Secretary) ,
New Delhi.



APPENDIX VII

(vide para 17 of Report)
No. 9/85/69-JCA

GOVERNMENT OF INDIA

MINISTRY OF HOME AFFAIRS

New Deurnui-1, dated 6th August. 1969.

OFFICE MEMORANDUM

SusjecT:—Implementation of assurances given by Minister in the Minis-
try of Home Affairs in regard to reinstatement of temporary
Central Government employees who participated in the
Strike on the 19th September, 1968,

The undersigned is directed to refer to the Lok Sabha Secretariat
O.M. No. 12/5/8/69-Q, dated the 11th July, 1969, on the above subject,
and to forward herewith 20 copies of a statement (Annexure) giving the
information asked for therein. It may be added that the temporary
employees not so far reinstated in service have not fulfilled the pre
conditions for their reinstatement as laid down in the statement made
by the Minister in the Ministry of Home Affairs in the Lok Sabha on
30th April, 1969,

Sd/- B. V. DIGHE,
Under Secretary to the Gout. of Indis.

The Lok Sabha Secretariat,
(Shri M. C. Chawla, Deputy Secretary),
New Delhi. ;



Statement showing the number of temporary empi
number resnstated and the number not so

ANNEXURE

" (as on 25-7-69).

ees discharged aud the

?,ar reinstated

S. Name of Ministry/Department No.of No. out No. not
No. temporary of Col (3) so far
employees reinstated reinstated
discharged
from
service.
I 2 3 4 5
1. Ministry of Defence .. o 61
2. Mm of Focd, Agr., C. D. and Co- 503 442
3. Deptt f Posts & Telegraphs . 1196 878 317
4. Planning Commission . . .. .. ..
5. Deptt. of Company Affairs
6. Min. of Petroleum & Chemicals
7. Deptt. of Parliamentary Affairs
8. Ministry of Law
9. Deptt. of Social Welfare
10. Min. of Irrigation & Power
1. Min of Information and Broad-
12. Mm ochalth F.P.& U. D. ..
13. Ministry of Home Affairs ..
14. Ministry of External Affairs .
15. Min. of Edu. & Youth Services ..
16. Deptt. of Cabinet Affairs ..
17. Deptt. of Communications . ..
18. Min. of works, Housing and Supply 9 9 ..
19. Indian Audit & Accounts Deptt. . - 87 75 12
20. Ministry of Railways . . . 1713 1564 149
21. Union Public Service Commission .. .. ..
22. Min. of Tourism & Civil Aviation .. ..
23. Min. of Transport & Shipping .. ..
24. Ministry of Iron & Steel . .
25. Ministry of Finance 3 I
36. Deptt. of Mines & Metals .. .. ..
27. Deptt. of Rehabilitation . 16 16
28, Deptt. of Labour & Employment 1 1
39. Deptt. of Industrial Development .. ..
30 Ministry of Commerce .
. 3528 2607 921

GMGIPND—L.S.
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